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AlJstract 0/ tke Proceedings of the Counct"l of tke Governor General of India, 
assembled for the purpose of making Laws and R egulaHons under the 
provisions of the Indian Councils Acts, 1861 and /892 (24 & 2S Viet., 
cap. 67, and 55 & 56 Viet., cap. 14). 

The Council met at Government House on Saturday, the 10th March, 1894. 
PRESENT: 

His Excellency the Viceroy and Governor General of India, p.C., LL.D., 
G.M.S.I., G.M.I.E., presiding. , 

His Honour the Lieutenant-Governor of Bengal, K.C.S.I. 
His Excellency the Commander-in-Chief, K.C.B., G.C.I.E., v.c. 
The Hon'ble Sir A. E. Miller, KT., g.c. 
The Hon'ble Lieutenan~Generai H. Brackenbury, C.B., R.A. 
The Hon'ble Sir C. B. Pritchard, K.C.I.E., C.S.I. 
The Hon'ble J. Westland, C.S.I. 
The Hon'ble Sir A. P. MacDonnell, K.C.S.I. 
The Hon'ble Dr. Rashbehary Ghose. 
The Hon'ble Sir G. H. P. Evans, K.C.I.E. 
The Hon'ble Fazulbhai Vishram. 
The Hon'ble C. C. Stevens. 
The Hon'ble A. S. Lethbridge, ~.D., C.S.I. 
The Hon'ble Sir Luchmessur Singh, K.C.I.E., Maharaja Bahadur of 

Durbhanga. 
The Hon'ble Gangadhar Rao Madhav Chitnavis. 
The Hon'ble H. F. Clogstoun, C.S.I. 
The Hon'ble W. Lee-Warner, C.S.I. 
The Hon'ble P. Playfair. 
The Hon'ble Maharaja Par tab Narayan Singh of Ajudhia. 

NEW MEMBER. 
The Hon'ble THE MAHARAJA OF DURBHANGA took his seat as an Addi-

tional Member of Council. 

INDIAN TARIFF BILL. 
The Hon'ble MR. WESTLAND pre!>ented the Report of the Select Com-

mittee on the BilI to amend the law relating to Customs-duties, and for other 
purposes. He said;-

"The only alteration which the Select Committee have made in the substantive 
part of the Bill is to amend the section which relates to import from, and export 
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to, foreign European ~ett e ent  in n ia~ The section hitherto has applied 

only to those foreign settlements which lay upon' the sea-coast, being intended 

to prevent the use of those settlements as untaxedports of entry into India; In 
the ~ re general form which we have now i~en to the section, Chandemagore 
will also be included. not that it is infended to take any active measures to 

.erect a customs-barrier around it, but that the Government may possess the 

legal power to prevent the territory in question being used as a means of evasion 
of the duties imposed by the present Act . 

. 
,I The tariff we have very carefully gone through in detail. The main alter-

ations I shall mention in order. First, we have found it necessary to abandon 

the proposal I made when I introduced the Bill to impose the full five per cent. 

duty upon iron .. Since the days of th-e tariff of 1875, at least four large busi-

nesses of machinery mamifacture have been established in India. Now, imported 
machinery we all accept it as necessary to exempt; any other course 
would be a tax on capital, and would be a tax upon our own manufactures 
and. a protection to competitors outside India. But, if we allow machin-

ery to be imported free, it is obviously impossible to tax at five per cent. 

the materials out of which our own machinery manufacturers construct 
their machines. It seemed to us there was no way out of the difficulty 

but to reduce the tax on iron, and with it th_at on steel, to its old figure of one 

per cent . 

• 11 The next main alteration is that we have included paper among the 

articles that have to pay duty. This was recommended to us in more than one 

quarter, among others by the Calcutta Trades=Association, alld upon.considera-
tion we saw no good reason why this particular article should have a special 

exemption. 

" We received a representation regarding that variety of petroleum which is 

used forbatching, in which objection was taken to imposing upon it a special 
rate of duty. We admitted the objection and applied to it the general rate of 

five per cent. 
, 

" We have received some other representations regarding particular articles 
on the tariff. We have judged these matters solely from a revenue point of 

view-that is, we have not admitted as a grout:ld for exemption the e~e fact 
that it was possible to urge that the article taxed was, in some of its uses, applied 

as the raw material of an Indian industry. On the other hand, we have steadily 



TARIFF. 

[Mr. Westland i tile President " Mr. Pluyfaz'r.] 
143 

refused to listen to exhortations to regulate duties so as to produce some parti-
cular effect in changing or influencing the course of trade. 

" As regards the tariff valuations, we addressed enquiries by telegram to 

the Chambers of Commerce and Trades Associations. All or most of them have 

responded by stating that after examination they had no exception to take to 

them-a remarkable testimony to the judgment and carefulness of Mr_ O'Conor, 

to whose charge were committed the enquiries upon which these valuations were 

r~ n up. In a few cases we have accepted the suggestions of merchants who 

preferred an ad valorem rate to a tariff valuation. But in not a single instance 
have we found reason to alter the valuations originally entered. 

"Tariff values are things that necessarily fluctuate and require periodical 

correction j but power is given by the Sea-customs A-ct to the Governor General 

in Council to alter tariff values from time to time by notification, and it 

is understood that this power will be used by having them periodically examined 

by a competent committee. 

" I do not think there is any other point in the Select Committee's Report 

to which it is necessary for me to call the attention of the Council." 

--The Hon'ble MR. WESTLAND movt:d His Excellency the President to 

suspend the Rules of Business to admit of the Report of the Select Committee 

being taken into consideration. 

His Excellency THE PRESIDENT declared the Rules to be suspended. 

The Hon'ble MR. WESTLAND moved that the Report of the Select Com-

mittee be taken into consideration. He said that he would reserve -any 

remarks which it might be necessary for him to make till after Members of 

Council had had an opportunity of expressing their views_ 

The Hon'ble MR. PLAYFAIR moved as an amendment to the-Hon'ble 

Mr. Westland's motion that the Bill be recommitted to the same Select Com-
mittee. He said :-" My Lord, the statement laid before this Council on Thurs-

day, the 1st instant, by the Hon'ble Member in charge of this Bill discloses an 

estimated deficiency in the Budget of 1894-95 of 3t crores of rupees, while the 
provisions for increased taxation under this Bill do not amount to more than an 
estimated income of 1 crore and 40 lakhs. Speaking for myself, I am wholly 
in the dark as to how the Government intend to meet the balance amounting to 

over two crores, and without a more complete statement it is difficult to grasp the 

situation. I invite the Hon'ble Member to disclose his entire programme and ex-
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plain how the balance to make up t ~ large sum of Rs. 3l'crores is to be met: and, 

with regard to the rate of exchange calculated at IS. 2d. per rupee, to declare the 
a~ unt of ~n i  bills the Secretary of State contemplates selling, arid his 

intentiorisregarding the adjustmento£ arrears. Meanwhile I con'fine my remarks 

to the income to be provided from custom-duties. 

"I have no desire, 'my Lord, to add to the harassment that besets the 

Government of India in connection with the present positi6n of its finances, but I 

felt it to be 'my duty to record my dissent in the Report of the Select Commjttee 
as to the ,exclusion of duties upon cotton piece-goods, yarns and threads from 
the tariff schedule attached to this Bill. If taxation upon imports has become a 

necessity, I am strongly of opinion that this should be levied without any 

exception or favour to any particular branc hes of trade. It was stated in this 

Council some years ago that the arguments in favour of abolishing the general 
import-duties were even stronger than those which could be adduced in respect 

to the abolition of the cotton-duties i that the maintenance of the general 
import-duties, if the cotton-duties were abolished, would, from every point of 

view, be open to great objection. It was further admitted that the general 
import-duties involved an amount of friction, scrutiny and, interference with 
trade incommensurate with the revenue produced at that time, and that their 
maintenance was inadvisable if' cotton.duties were abolished. I hold, my Lord, 

that the same arguments apply to-day, and I go further and maintain that fric-
tion may grow into an angry controversy, arising from what may have the appear-
ance of an antagonism of iriterests between this country and En61and, if a pre-

ference is now shown to the cotton manufacturers by exempting their goods 
fr.om import taxation at a time when this country finds difficulty in discovering 
ways and means to meet its financial engagements. It is inexplicable, (rom 
purely fiscal considerations, why woollens from Bradford, iron from Stafford, hard-
ware from Birmingham and umbrellas r ~ Glasgow should become subject' to 
tariff, while cottons from Manchester pass in free. 

" The present taxation, we have been told, is necessitated by the fall in the 
value of silver, which we know England has declined to attempt to arrest. India's 

difficulties will be aggravated if she is forbidden to use the means most suit-

able to extricate herself from them. The position that the Government of 
India now occupies is one of some delicacy as well as of difficulty, for the taxation 

now proposed win do little more than enable them to pay compensation to their 
officers and servants on account of the fall in the value of their incomes. I 

recognise this charge to be a burden which our finances have to suffer in connec-
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tion with the depreciation of silver, to reta~n for the Empire all the advantages of 

intelligence, strength and energy, on' which good administration and commercial 

prosperity depend. This compensation is not to be grudged to an overworked 

and self-sacrificing body of public servants. But I can quite understand that a 

feeling of dissatisfaction may arise if the payment of this compensation becomes 

unduly onerpus through the system of taxation adopted to provide the amount 
required. . 

" The vC'lume of trade in cotton goods and yarns, imported into this country 

and which under this Bill are exempted, amounts to fully 28 crores of rupees, 

which is equal to about one-half of the total imports from abroad. The 

Hon'ble Member a~ admitted that a five per cent. duty upon the cotton-imports. 

would probably yield about Rx. 1,3,50,000, and if, therefore, the Government 

decide to limit taxation on all i r ~  to a fixed sum of I crore and 40 

lahhs, the duty upon total imports, excluding salt and liquor but including 

cotton goods, would not exceed two and'a'half per cent. of the value. Such a 

tariff, or even a tariff of double this amount, namely, i ~ per cent., cannot be 

considered a protective tariff to Indian manufacturers, nor can it be classed as 

an objectionable duty when raised solely for the purposes of revenue. Therefore 
there is to hand, without prejudice to anyspedal interests, an income from 

imports sufficient to meet the prospective wants of the State during the coming 

financial year, and without endangering the progress and efficiency of the 

Empire. The amount of import-duty would be so moderate that merchants 

and dealers in cotton fabrics have frankly said it would not affect trade, and 

some have stated that the repeal of the duties on cotton goods in 1878 and in 

1882 made no difference whatever in their volume of business. I do not say 

that the tax'is desired by importers and dealers, for all people are averse to 

taxes, and to quote Burke's famous saying: 'It is as difficult to tax and to 

please as it is to love and be wise; , .but I maintam that the trade will not object 

to the:: imposition of such duties if the income is required for the purposes of 
the revenue. And I take it that these merchants-who in many instances are 

agents for the manufacturer-find, as was stated in this Council Chamber thirty-

four years ago by no less an authority than a previous Finance Minister, the Hon'ble 

·Mr. Wilson, that an import-duty adds to the cost and is a tax on the consumer, 

and so long as it is not unduly high to limit trade it is of no inconvenience to 

the trade. The consumer is not likely to take exception to such a moderate 

rate of laxation as I have referred to, when the perfect equity of the .system of 

taxation becomes known, and when it is understood that every member of the 

community from the Governor General downwards to the humble raiyat will con· 
R 
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tribute equally his share to these taxes. The inciden'ce of taxation at five per 

cent. ad valorem on cotton-imports would not amount to more than nine pies or 

three farthings per head per annum, an' infinitesimal amount which  could be 

raised with ease and accuracy and, would be based on that un a ent~  

principle that the tax which each, individual in this country is bound to pay 

ought to be certain and not arbitrary and . should not leave the tax-payers 

in doubt as to the true' amount, due from them and thereby facilitate 

arbitrary, and illegal exactions on the part of the tax-gatherer. My proposal now 

'before ~ i  Council provides a system of meeting the liabilities of the Empire 

'that the general body of tax·payers prefer, who after all are the parties chiefly 

interested, and who not only deserve consideration but demand it, and whose 
grievance will not disappear until they get it. Surely, my Lord, it would be 

unfortunate to place a ·measure on the statute-book which runs counter to the 

wishes of the people and to the public sense of justice, and which in such ,con-

ditions must prove untenable. 

"My Lord, I am aware, as quoted by the Hon'ble Member in charge 

of tbe Bill, that the opinion was expressed by the Hon'ble House of Com-

mons many years ago that the duties then levied upon cotton manufactures 

imported into India were protective in their nature and should be repealed so 

soon as the financial coridition of India permitted i and that Lord Salisbury then 

impressed this upon the Government of India, hoping that so soon as the finances 

permitted a reform would be made in this branch of the tariff. This we are 

aware was given effect to whenever the finances permitted, but it was not to be 

supposed that the .. ction taken was irrevocable, and that when circumstances 

a t~re  recourse might not be had to this system of supplementing revenues; 

Si,ce that date the report of the Indian Famine Commissio'n, amongst other sug-

gestions; urged upon the Government of India the necessity of encouraging diver-

sity of occupations through which the surplus population might be drawn from 

agricultural pursuits and led to find the means' of subsistence in manufactures or 

some such employments. It was further pointed out that weavers in this country 

are the most numerous class among artisans who in the event of famine habitually 

require relief. If it were possible to extend help to this class, it would but be as-
sisting a section of the community that have suffered much by the introduction 

of powerloom manufactures, .through a foreign occupation of the country, 

which relief should not be grudged. I also consider that the supposed benefit 

that a moderate import-duty would give to mills working in Native States is 

entirely mythical, for these mills, chiefly eng<lged in spinning and not in Vl'eav-

, ing. do not now number more than nine, and there is no evidence' to show that 
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their number is likely to increase. The advantages that have been gained by 

the people of this country through the introduction of industrial enterprise have 

been fully admitted, and I need not occupy the time of this Council with a 

recapitulation. But after all the number of operatives employed in the cotton 

and jute factories of India, returned at 187,000, is a mere fraction of the 
vast population of this Empire. With regard to the suggestion-that a counter-

vailing excise should be placed upon the outturn of mills situated in British 

India, I think it would be quite possible to levy such i but if Manchester, with 

the help of the economic appliances suggested for her benefit by the leading 

scientists of the world, cannot compete with anu a~turin  I ndia at a difference 
<> 

of 2t per cent. to 5 per cent., it appears to me to be a pure matter of 
sentiment, and not of practical statesmanship, for the Government now to refuse 

to recoup the in~ri e  by a light or moderate import-duty upon cotton goods. -

" I strongly maintain that the maximum would not amount to a protective 

duty, and that in any case it is justified. The Hon'ble Mr. Wilson, an apostle 

of free trade whom I have already quoted, gave expression to this view many years 

ago when he ~tate  in this Council Chamber that, if customs-duties cannot be 

dispensed with on our ,imports, • no reasonable man can object to our retaining 

an old accumstomed duty of 5 per cent. on manufactured goods, but when 

this is raised to 10 per cent., which in effect may often amount to IS or 20 per 
cent. on the cost price of the article at home, no one who is not prepared to 

abjure the principles of free trade can deny that this is a rate which, if it is to 

be maintained, requires us at once to impose a countervailing excise-duty on 

every loom in India.' 

II Unwilling as I am to allude to th.;subject in this Council Chamber, it is 

impossible to deny that there is a growing feeling in this country that India's 

interests are being suhordinatedto Lombard Street on the one hand and 

Manchester on the other It is believed that through the influence of the former 

the Empire has been made to feel, to the full, the effects of the fall in the value 

of silver without being accorded the liberty to deal with the situation as appears 

to be in her best interests, and that thro\.Jgh dictation on the part of the latter 

she is now forbidden to find for herself a way out of a difficulty by imposing taxes 

~ n herself. It was observed by Lord Cromer, when in charge 0: the. fi.nances 
f India in 1882 that the wealth of India, like that of other countnes, IS In pro-

;ortion not anI; to the natural resources but to the degree of i~ert  it may 
possess in the use o[ these resources; and, my Lord, he quoted the vIews express-

ed bv Your Excellency's distinguished predecessor, Lord N?rthbrook, that 

• in all financial questions the true interests of the people of India are the only 
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considerations which the Governm"ent of India has to regard.' The exercise of 

a fair measure of that liberty and the consideration of her interests India now 

desires. 

"Sir John Strachey, in this Council Chamber in the month of February, 1880, 

very clearly set forth the necessity that India should hold an independent 

financial position, and so import'!nt and applicable to the present position are 

his remarks that I make no apology for quoting them at length. 
" " 

I I can, imagine,' he said, 'few greater misfortunes to India than the loss of her 

financial independence, and the acceptance by England of financial responsibility for her 

Indian Empire. It would signify to India the loss of control over her own affairs in every 

department of her administration, the possible subordination of her interests to those" of a 

foreign country, and the substitution of ignorance for knowledge in her government. 

Although some rare instances may be quoted in which, when there seemed to be a conflict 

between E.nglish and Indian interests, it may perhaps be doubted whether India has been 

treated with perfect fairness, there can be no question that, on the whole, the government 

of India has been carried on with as honest and thorough a regard for Indian interests as 

coulq have happened if India had had a separate national existence of her own. England 

may rightly be proud of the way in which she has treated her great dependency. 

'These fortunate results have, however, been due not only to her justice hut also to 

the wisdom with which ~ has left to India a separate financial responsibility. England 

has felt that it would be no kindness to take upon er~e  burdens wnich India now beaTs; 

to guarantee Indian debts, pay for Indian wars and relie\"e Indian famines. England 

has also felt that it was wise in her own true interest to refuse to take into her own hands 

the control of the £67,000,000 which now constitute the revenue of India. England does 

not choose that there should be grounds for even a suspicion in regard to Ithe purity 

of her motives. 

I I say thiS in the belief that India has before her a future of increasing wealth and 

prosperity, but, if this anticipation should not be verified and her future should be one of 

.financial embarrassment, the loss of her financial independence would bring with it othel'" 

misfortunes. I trust that the people of England may never find -cause for beli"ving that 

the maintenance of their Indian Empire means the imposition of heavy burdens on them-

selves. 

'If India is ever to have a separate national existence, she must have self-respect 

and self-reliance, and I am sure that Indian patriots, who with perfect loyalty to British 

rule may nevertheless have, as they may rightly have, visions and aspirations of a distant 

future of another kind, ought to be the first to declare that their magnificent country shall 

bear its 'own burdens. India expects justice from England, but does not ask for charity. 

She feels that, with her ample and splendid resources, her two hundred millions of people, 

her revenue which is surpassed by that of two only of the greatest European nations, sh.e 

is a source cf strength, not of weakness, to the Bdtish. Empire..' " 
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"And, bringing the consideration of t i~ important subject up to date Y c> ur 
Excellency's distinguished predecessor, Lord Lansdowne, in .:nother Ch:mber 
lately remarked :- ' 

, Another danger-and I am not sure that it is not the greatest of all-seems to me to 

lie in the tendency to transfer power from the Government of India to the British Pari ia-

ment. I admit that in a country of democratic institutions Parliament must be the 

ultimate source and depository of power. In an extreme case, there' is no act of the 

executive, British or Indian, which can be removed beyond its control. The Viceroy a.nd 

the Secretary of State have alike to reckon with it, and there is no es.cape from its 

authority. It does not, however, follow that because these powers are inherent in Parl.ia. , 

mant they should be perpetually exercised by it, and it is the modern tendency to ex er-

cise those powers continually, and at the instance ot irresponsible persons, which in my 

belief constitutes a grave menace to the safety of the Empire, . And so it 

may come to pass that, while we are slowly and laboriously striving to obtain 'in equ iIi. 

hrium between income and expenditure, or endeavouring to improve the condition of O'lr 

IDdian service, some haphazard decision of our masters on the other siue threatens our 

fiDances with bankruptcy, or capsizes our most carefully considered schemes for improv-

iDg the efficiency of the public services. The wrong thing is done, and it is done in a 

manner that cannot fail to impair the authority of a Government which can carry on its 

work only if its authority is upheld.' 

"These, my Lord, are weighty oplDlOns. 'We have not a representati ve 

assembly to pronounce by vote upon these questions, but we have a pub lic 

opinion, an enlightened public opinion both European and Native, and we ha ve 

a free Press and free discussion, and there is a unanimous verdict from these 

sources averse to the decision that has brought about the exemption of cotton 

manufactures from taxation. It is a feeling that is not likely to subside un til 

the Government of India 'uses its influence to have this cause ~rie an e 

removed. 

It I submit that a duty to include all imports would not be an inappropria.te 

system of taxation for India in an emergency like the present if it lead, as . may 

be expected-under the pressure of the divers interests affected-to a more 

vigilant watch being kept, both here and at home, upon expenditure and reven-ue, 

with the object of one day getting the taxation removed. . 

"In conclusion, my Lord, I would urge that for the purposes of reven-ue, 

made necessary by the present financial exigencies of the State, the levy of a 

duty upon imports is an appropriate measure for Your Excellency'S Government 

to adopt j but I would also urge that, as it would be inconsistent with the best 

traditions of British administration to show any favour to particular industries. 
c 
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the assessment should include the impons of cotton fabdcs, yarns and thread. 

So strong and so universal is the feeling as to the inadequacy and unfairness Of 
a Tariff Bill which e~e t  cotton goods while including all other manufactures 

that (have felt compelled not to rest content with a mere protest, but to take 

the vote of this Council as to whether the Bill should be proceeded with in its 

present unsatisfactory condition,or be referred back to the Select Committee 

for consideration." 

The Hon'ble MR. LEE.WARNER said :-" My Lord, I am the junior 

member of ~ne. of the famous 'three divisions' of Your Lordship's Council 

and the humble recipient of a copy of a resolution which was passed at. a 
public meeting· on Thursday. The learned and able gentleman who pro· 

posed that resolution devoted much of his speech to an examination of 

the duties and position of an official member of this Council who is not ;). 

member of the Executive Government. My mind at once reverted to the 

sittings in the old Miracle plays, and 1 wondered whether the supporters 

of the resolution would seat me in the upper, central or lower regions. When 

presently I was reassured by observing that official members were credited with 

I consciences,' my satisfaction was soon corrected by the learned gentle-

. man's sum total-' I cannot for myself conceive his voting against his convic-

tions and passing the Act without amendment.' So apt are we all, eyen the 

most learned, to denote dependence on me as independence, conscience and 

convictions as my conscience, and orthodoxy as my doxy. 

" I shall, I trust, whenever I vote in this Councilor elsewhere, vote according 
to my own independent convictions without losing respect for the convictions 

of others and specially of large bodies of my fellow countrymen: and my con-· 

victions, which are possibly misguided, lead me to the conclusion which I shall 
proceed to indicate. 

"I agree with my hon'ble friend Mr. Playfair that, so far as 

it is permissible to apply the phrase I public opinion' to the supposed 

sentiments of several scores of millions (who are not aware that the ques. 

tion of imposing cotton-duties is under discussion, nor aware of the 

existence of. this Council), the articulate voice of India, whether European or 

Native, is unanimously raised against dictation from Lancashire and in favour 

of the intention of the motion now before us. There are no doubt, however. 

objections from even the Indian point of view to such duties, a~  my own 

experien.ce of the country induces me to believe that the action taken by Lord 

Ripon's Government found many supporters at the time whose 'consciences 
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and convictions' were above suspicion.' But I admit that the Indian vote 

to-day is solidly cast in favour of the duties, and perhaps justly ~ . Still there 

i!; and must be another side to I he question, and it is a commonplace that questions 

of tariff and duties on trade and commerce concern Great Britain as well as India. 

It seems to me that British opinion on this subject is a factor in the decision, 

that it is an adverse ~ t r, and that it is a potent factor. That it is a factor 

is a self-evident proposition. I do not believe that there is a nation in Europe 

which is p'ractically free in the settlement of its tariff. Commerce is an inter-

national interest, and no nation which seeks the maintenance of cordial relations 

with its neighbours imposes taxes upon their exports vritfiout due considera-

tion. How much more is a British Indian Legislature bound to give some con-

sideration to the feelings of Great Britain before it decides a question of tariff! 

I believe that the feeling in the United Kingdom is adverse to the imposition, 

of cotton-duties, as being likely to re-act upon the general prosperity of British 

trade and commerce, in the maintenance of which India, as a great exporter of 

wheat, tea and other articles consumed by the British operative, is directly 

interested. I lay great stress on the fact that two gentlemen who lately a ~ 

dressed a public meeting in this city, one of whom had sat in Parliament, and 

the other had addressed many public meetings at home, made no reference to 

any speeches delivered by them on the subject-to English ears. I observe that 

some gentlemen in England, who pose as the C friends of India,' proceed to 

Manchester to discourse upon the subject of a Purundhar Bank, but never even 

in a stage whisper utter a word in favour;; of cotton-duties. I may be wrong, 

but I assume it as a fact that British public opinion is as strongly against cotton-

duties as Indian opinion is in their favour. It is important, then, to inquire whether 

-such an opinion is potent. It cannot be denied that Her Majesty's Government 

have the right to disallow any measure passed in this Council, It is well 

known that a 'discussion on Indian finances takes place every year, and that 

Her Majesty's Government are then put upon their trial in respect of Indian 

financial administration. Is it conceivable, is it constitutional, that the Secretary 

of State for India should allow a measure which he cannot successfuUy defend 

in Parliament? My hon'ble friend Mr. Playfair referred to a speech made by the 

late Viceroy which I was privileged to hear. But, if I understood His Excellency 

'correctly, he never challenged the authority of Parliament as a final aU· powerful 

decision. What His Lordship objected to was the resolution hastily adopted 
by an irresponsible member of Parliament, and not [he authoritative decision of 

Her Majesty's Government which is the difficulty with which we are at the 

present moment face to face. 
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" If, then, these three propositions are admitted, that British opinion is a 

fac tor, an adverse factor and a powerful factor, would it be prudent or states-

manlike on the part of this Council to insist upon passing a measure which 

\\"()uld ()perate for a few weeks to the dislocation of trade, and then be dis-

allowed r That seems (0 me the. only practical question which not merely the 
official member: of the Council who is not a member of the Government, but 

also, the ~~n. i ia  member, must answer according to his conscience . 

.. I shall give effect to my own convictions, not as I am enjoinp.d to do in 

the resolution I hold in my hand by supporting the amendment of the Bill, but 

by recognising these two facLs: nrst, that the Government of India must be fully 

conscIous of the strong· opinion in favour of cotton-duties held in this count.ry ; 

and, secondly, that it must ~ presumed to know better than any other body oc' 

men what measure of taxation it cao carry to a successful finai issue at the 

present moment. I shall therefore support whatever measure Government may 

introduce." 

The Hon'ble MR. CLOGSTOUN said :-" My Lord, as a member of the 

Select Committee of the Bill now under consideration, I have signed the Repoit 

which has been presented to the Council, and have, therefore, already shown my 
disagreement with the note of dissent attached to the Bill-a·· i ~nt which is 

made on the ground that the Bill entirely omits cotton goods from the import-

'duties imposed by the Bill on all or nearly all other imported goods. I should 

prefer, my Lord, not to give a silent vote in favour of the Bill, but to give very 

briefly my reasons for believing that the exclusion of cotton goods from the 

tariff is a measure not less just to the cotton consumers in India than to the 

producers in England, and that in the present state of the finances, with a reason-

able hope that even with a very low e ~n e we shall be able to meet the needs 
of the coming year without the n~ e it  of further taxation than that now pro-

posed, the omission of these articles from taxation is advisable. If, while w,e give 

10 India freedom from further taxation, we can, at the same time, save ourselves 

from striking a"blow at one of the greatest industries of England, I should hope 

that the whole body of the Council would cordially. concur with Government in 

its determination to defer the imposition of those duties until a time when the 

Government· shall assure us that the raising of additional revenue is imperative, 

and that no other plan less open to objection' than the import-duty on cotton 
goods, without a countervailing excise-duty, is available . 

.. I would ask the Council whether the claim oC England is not worthy of 
generous consideration. Compliance with the demand will not involve, as the 
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Government has already declared, any other form of Laxation to which it may be 

seriolls objection might be taken. Non-compliance with the e ~n  ean~ 
additional taxation on the people of India. I think it would need very strong 

evidence to persuade the Council that the country, as a whole, will not gladly 
welcome the postponement of this additional taxation. 

II The grounds on which the abolition of the cotton-duties was dem anded bv 

England and assented to by India in 1878-80 were that they were protective i~ 

their nature, were contrary to sound commercial policy, and were unjus t alike. to 

the Indian consumer and the English-producer. These reasons still apply, and, 

in the interests of the people of India quite as much as in the interests of the 

manuiacturers in England, preclude the imposition of any duty on cotton goods 

which is not imposed s.olely as an. absolute necessity for revenue purposes. 

" The extent to which the import-duty on cotton goods acted ac; a protective 

duty was already large in 1878. The extent to which it would so act at this 

moment is enormously increased, and there can be no doubt that an import-duty. 

would further largely stimulate local production to the detriment of English 

industry and to the detriment of the local  consumers in India. 

"Were it possible to imp05e a countervailing duty on the cotton goods 

manufactured in this country, the objections to an import-duty on cotton goods 
of being protective would cease. 

II The speech of the Hon'ble Financial Member, when introducina . the Bill 
, 0 , 

shows, however, that the imposition of an excise-duty on local cotton rnanufac-

fures is beset with. great difficlllties which the Government at present apparently 

sees no means of meeting. It is earnestly to be hoped that if hereafter it should 

become absolutely necessary, owing to any further fall in exchange or even to a 

continuance at its present low figure, to impose the cotton-duties, some means 

wiII be found for overcoming these difficulties . 

.. It is essential that they should be overcome if the country is to receive as 

revenue a sum in any proportion to the additional charge which the imposition of 

an import-duty will impose on the consumer of cotton goods, whether these goods 

are made locally or in England. Meanwh:le, it is dear that an import-duty on 

cotton goods cannot be made to touch the large productions of the Inc..lian millc;, 

while an import-duty of five per cent. would mean an increased charge of that 

amount or more, on all cotton goods consumed in the country, the procef-!ds of 

~  this huge tax levied on every soul in the country being divided bet\veen the 
o 
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Government and the Indian millowners, the Government share gradually dimin-

ishing, while the share of the millowners:-a. very large share at starting-

would from year to 'year be }argely increased. 

" My Lord, as matters stand, I am averse to imposing on the country any 

additional taxaticn with which Government declares it is able to dispense-a 

. taxation which would fall so heavily on t ~ people and be comparatively so un-

profitable to Government. While, however, the Government declar.es itself 

prepared to dispense with further taxation, I am afraid it is only too clear that 

a reduction in the expenditure of the Famine Fund must form a necessary fea-

ture in the finances of the coming year. Expenditure from revenue on works 

protective against famine was suspended in 1886-87 and the four following 

years in preferenr.e to imposing new taxation, and the course was acquiesced in 

by the country, as being a proper course to· adopt, e au e,~ though expenditure 

from revenue was discontinued, a very large expenditure from capital-an· ex-

penditure amounting to 3i crores per annum on railways and irrigation works, 
which are to the fullest extent famine protective works-is every year incurred. 

I think, my Lord, that under the circumstances the Government is justified in 

refraining frem imposing further taxation solely in orJer that it may construct 

additional railways out of revenue. 

" My Lord, in the speech ddivered on the I st instant, the 

Hon'ble Mr. Westland has shown that the very large ·deficit of 3i 
crores, which would be the result of rarrying on till the end of next year 

our existing rate of expenditure with our present revenues, is arrived at by 

. taking a very low rate of exchange-a rate of IS. 2d. the rupee. It is impossible, 

my Lord, to prove, with recent experience fresh in our recollections, that this 

rate is too low j but those who have faith in the results of the recent action of 

Government in closing the mints look forward with confidence to the establish-

ment of a much higher rate, which must sooner or later largely improve ·the 

financial positi!?n of the Government. With these prospects before us, I, my 

Lord, asa lover of England, as well as a lover of India, deprecate the imposi-

tion of these protective duties which are not now essential, which impt'oved cir-

cumstances ~i , I believe, hereafter show to be quite unnecessary, and the im-

position of which, where they are not essential, must rightly create a bitter 
feeling between the two countries." 
, 

The Hon'ble GANGADHAR RAO D ~ CHITNAVIS said : __ IJ As re-

gards the proposed import-duties, I beg to offer the following remarks, though 

1 fear some of them may be at the risk of a repetition of the statements already 
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'made. My (ord, in the first place, I regret that the Report of the Select 
Committee on such an important matter should have been placed in the hands 
of the Members so late. We are thus prevented from making any remarks as 
fully as we could have wished. I hope no one will take exception to the princi pl e 
that. as far as possible, no duty should be levied on articles which are mostly 
consumed by the puorer classes. I must, therefore, deprecate whatever tends to 
raise the price of such articles. In the schedule appended to' the Bill under 
discussion I find that kerosine oil, which is extensively consumed by the poorer 
people in this country, and which already bears a duty of half··an-anna per 
gallon, was to bear double that duty hereafter. It is, therefore, no satisfaction 
to me that the duty should have been changed according to Select Committee"'s 
Report to an ad valorem duty of 5 per cent. on this poor's oil. [It 
'may be that kerosine oil is becoming cheaper and cheaper in spite of the 
taxation already imposed upon it. To increase the duty upon it on that ground' 
will not be justifiable j for will the Government be in a position to remit duties 
upon it as readily, either partly ')r wholly, if in the course of a few months. or 
years, its price tends to increase in consequence either of its increased taxatio ll 
or of its cost of production? With regard to the argument adduced in certain 
quarters that an import-duty on kerosine oil is necess"!.ry to protect indigenous 
oil manufacture, ids at once futile by reason of. the fact that the oils that are 
extensively manufactured in this country do not enter into competition with 
kerosine oil owing partly to their price and partly to the purposes for which they 
are used.] 

"I am glad to hear just now from the Hon'ble the Finance Member that t:he 
duty on iron has been red,:!ced, as I consider that there should be no duty on 
articles like coal, iron, etc., which are necessary for the development of t:he 
mechanical industry of the country. 

" My Lord, I fully endoise the views of the i-Ion'ble Mr. Playfair about what 
he says with regard to the services and the compensation granted to them. I fully 
syampathise with European serva.nts of the Crown who have to make rem i t-
tances, but at the same time I cannot dissociate from my mind the idea tl,at 
it is likely to be felt, especially !n these present distressed circumstances, an 
unlustifiable demand on all other su bje.cts of Her Majesty's Empire, whet her 
European or Native. The imposition of the import-duty is therefore unob_ 
jectionable except in respect of certain articles as I have. pointed. out .. But, 
when it fails to go even half way towards meeting the defiCIt, I consIder It TTl)' 
duty as a representative of the people to take this opportunity of placjng 
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before the G ern ~nt the strong opinion that r~ ai  amongst them in 

regard to another class of i rt~ u ie , 'Viz., the cotton-duties. As regards 

the re-imposition of these duties, the Hon'ble the Finance Member has been 

pleased to ~er e that duties on cotton goods can mean only import-duties and 

not an excise on local manufactures also. ·Without, therefore, entering upon the 

question of excise on local manufactures, I might express an opinion that cotton-

duties, even if they were leviedon imports only, would not go against the prin_ 

ciples of free trade; as had :once been considel ed. Even free trade countries 

must have revenue, and a low duty for that purpose is not a policy of protection. 

And I must go yet further, and repeat, what has been so often said by eminent 

advocates of free trade. that a policy of protection, when applied to a country 

like India, where industries are young and unable to rise owing to foreign 

competition, does not go against the principles of free. trade, and may 

even be necessary. And, if what I have just said>:as regards infant industries 

is true of the whole of India, it is much more so as regards the province whence 

I come, where the mill industry has only just commenced. The practice of 

the British Government wonld be antagonistic to its declared principles if the 

cotton fabrics were to be :excluded from a duty on the plea of free trade; for 

in England itself, where industries are fully developed, what is the case? 

Import-duties are levied in that free trade country, evidently.for the ur ~ of 
revenue, on tea, coffee, tobacco, etc. \Vhen such is the case, well might the 

people here misunderstand the motives of the Government, and regard it as 

alike selfish and insincere that what is thus practised by the British Govern-

ment at home should by that same Government be forbidden in the adminis-

tration of India. Besides, the duty will in no sense be a tax or impost on the 

people of England. I t is a general rin i ~ that the cost of every article of 
.~ trade falls on the consumer; otherwise production would e~ e.  The import-

?uty on cotton-goods would be paid by the people of India, and in such a way 

as not to be felt as a grievance, or to be beyond their resources. I may here 

say that, if I were to judge from what I see in my· province, the duty would 

not press the poorer people, as these classes of people generally use cloth made 

in the province, while Manchester cloth is generally used by the upper and middle 

classes. 

"The reason given, my Lord, by the Hon'ble the Finance Member, no doubt 

at the instance of the Report of. the Herschell Committee, for not imposing 

duty on cotton-goods is, that in that case there ought to be a  . counterbalancing 

export· duty, ~ i , it is said, would be impracticable to impose in the case of 
hand-made goods made in the mufassaI. The reply to this statement has 
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alread y been expressed from several quarters, that such cia sses of the impOl ted 

goods as are turned out in our mills need not be taxed. But finer fabrics as 

-are not produced in India and woollen goods may be taxed, and, as mills here 

do not turn out such?oods,. tbe duty can scarcely be sai( to be protective, for 
it cannot protect a thIng whIch does not exist . 

• , It must be remembered that the abolition of the cotton-duties in 1882 

gave rise to strong opposition from all parts of India. They were a source of 

-revenue the most unobjectionable, because they yielded a substantial in ~e 

but did not press upon any class of the population and were not attended with 

injustice or oppression. Yet the duties were abandoned in the face of protests 

made at the time by several Members of the Council. And, though the people 

were in no way benefitted, the sacrifice which such an ~ an n ent involved 

amounted at the time to three quarters of a million. There now remains no 

doubt whatsoever that such an abolition was not consistent with a far-sighted 

financial policy, and but for such a policy of sacrifice the Government of the 

present day would have probably found themselves in a much better financial 

position than brooding over the means of meeting a heavy deficit of 31 crores; 
and, I believe, it would be wise yet to re-impose those duties, against whatever 
_·opposition the Government may have to f:ncounter from Lancashire, and in 

spite of whatever insinuations may be brought against them as protecting the 

Indian industry in violation of the principles of free trade. I t would be wise 

yet, I say, and I have the then Viceroy himself in support of my contention. I 

quote the following words which dropped from him in the course of his famous 

speech of loth March, J882, on the abolition of the cotton-duties. I I am 

bound to say', said His Excellency, t ~ I should not have. been a party 

to the repeal of the cotton-duties, or to the repeal of other customs-duties, if it 

had been proposed to repeal them in the face of a deficit, or if it had been 

necessary, in order to repeal them, to impose other taxation upon the country.' 

I leave it to your Lordship and the Hon'ble Members to judge if these utterances 

or Lord Ripon do not ina way throw a sort of responsibility on the future Gov-

ernment of the country to resort to these duties at the first instance in the case 

of a deficit or whenever the wants of a country require further taxation. Unfortu-

nately, it was not foreseen at that time that the financial condition of the country 

might not continue so flourishing as then, that the country might ~e again involved 

in frontier complications, that the rate of exchange would so rapIdly fall and that 

years of deficits would soon follow, and that the G ern~ent w?uld be compelled-

~  impose fresh tay.ation upon the country. If these dIfficultIes had been fore-
E 
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seen, the Government of Lord Ripon would never ~a e even ~  much as contem· 

plated the abolition of the cotton-duties. Bl:lt all these have now come to pass, 

and it remains for your Excellency's Government to consider whether it would 

not be wise yet to re-impose those duties on the same principle of protecting the 

interests of India on which they ~ere abolished. 

"It must also be observed that in exCluding cotton fabrics from the list of 

dutiable articles and at the same time imposing duties on such articles as iron, 

coal, &c., and thereby handicapping such indigenous metal in ~ trie  and 

raw materials as are generally very exten3ively used in the mills, the Govern-

ment would be inflicting a two-fold wrong on the people of this country;. 

for while' such imposition would increase the cost of production of fabrit::s· 

manufactured here, and would actually fuake such' fabrics rise in prict", the 

exclusion of cotto.n fabrics from a duty would act as a sort of bounty or pre-

mium on goods imported from abroad, and would also raist! the price of Indian 

manufactures indirectly, in the same proportion_ It is a double wrong, I 

would submit, and Your Excellency and the Hon'ble Members of this Council 

will, I hope, give this phase of the question the consideration it deserves. 
. , I , 

, .. With respect to the proposal of the exclusion, I humbly believe, there' is 

evidence that even those who advocate or propose the exclusion are not proud of 

the proposal. Hence it may be inferred that they are conscious of the wrong 

which such an exclusion would imply, with an evident desire to avoid the respon_ ' 

sibility. The'Right Hon'hle the Secretary of State told the deputation from Man ~ 

chester that the Government of India were no't prepared to include cotton fabrics 

, in the list-of articles to lrescheduled for duty. He thus wished to imply that it 
,was the Government of India who were too diffident in their measures. The 

Finance Member, on the other hand, declared that the Secretary of State was 

not prepared to sanction the impost on cotton goods, thus clearing himself ~n  

the Government of India from every share in the unjustifiable exclusion; In such 

a case the feelings of the people of India, who will have to bear the burden for 

no fault of theirs, have, I suppose, some claims to consideration, and the public 

voice is undoubtedly and almost unanimously very strong in favour of the course 
which, in the interest of India, ought to be adopted. 

" Would it not then be well for [his Cou neil and the Hon'ble Members sitting 

here to make their positi?n clear by including cotton fabrics in the list of duti-
able articles, and throw upon the Home Government the responsibility of re e ~ 

tion? Such a course would be consistent with the declaration of the Finance 
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Member .that it is not the Government of India that contemplate this injustice' 

'and thus not only make their position clear before the 'Yorld, but also save them-

selves from the responsibility of drawing unjustifiably upon any othel' resources 

placed in their custody-a step which; it is feared by the people, is imminent • 

• , I cannot close my remarks, my Lord, without brir:f!ing to the no lice of the 

Council that I have received several letters from my province askmg me to protest 

against the exclusion of imported cotton fabrics from the list of dutiable articles, 

and to place their views respectfully before Your Excellency and the un~i . 

II Successive Viceroys have held that the interests of India ouoht to be .,. 
their first consideration, and that it ought to be the first duty of the Govern-

ment of India to consider the interests of the ,indian people, and that In dian 

questions ought to be looked at from an Indian:point of view. There is no 

reason to doubt that Your Excellency'S Government will be guided by the 

same generous views, and show to the world that the British Government can 

fore'go the interests of a particular section of the peoFle of England when justice 

and the interests of the entire Indian population really require this to be done. 

To follow this noble policy will be, for Your Excellency, to inagurate your 

~ a ini trati n by an act of justice to the 287 millions of people over whom you 

have been called by Providence to rule." 

The Hon'ble the MAHARAJA OF DURBHANGA said :-" The impo!::ition on 

the taxpayers of India of a vast system of import-duties, with the sole, 

exemption of cot.ton goods, seems to me very much to resemble, a performance 

of the play of Hamlet from which the part of Hamlet himself is alto-

gether omitted. .When import-duties have ~en talked a bl,l:y-! '. whether in 

the Herschell Committee or elsewhere, as a pOSSible means of relief from our 

financial difficulties, it is absolutely undeniable that what has been rne;jnt 

prirQarily is an import-dut! on ~tt  goods. ~ e r .in~ of the report .0£ 
the Herschell Committee IS suffiCient to prove this; and It IS assumed therein, 

and is, I fear, notorious, that the chief, if not the only, objection to such a duty 
is the fear lest it should arouse the hostil;ty of cert;jin powerful igterests in the 

lmperial Parliament. It is impossible in these times of financial difficulty 

and embarrassment to allege of any of these duties that they are imposed 

for the purpose of protection. It is obvious, and is indeed admitted, that we 

are imposing these duties for revenue purposes only, and. not for the sake. of 

protection; and therefore the only possible excuse of a faIr and honourable klOd 

that might have been urged for the exemption of cotton goods is at once taken 

away. 
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" But I go further than this. I say that a moment's consideration will show 

conclullively that this exemption is itself a protective measure of the most scan-

. dalous nature when combined with the duties. that are to be so freel)' imposed on 

materials of, and machinery for, our own indigenous industries. 

c, For example, let us consider the meaning of a duty on the import of the 

various raw or partly manufactured articles that are useJ as mill stores in our 

cotton mills. It is unne e ~r  to point out that this is a protective duty-pro-

tecting the mills of England against our own mills. Or, again, take the case of 

the immense import of coloured 'cotton goods that are brought to this country 

trom England in prodigious quantities, and that are under this tariff to come 

in free of duty. The indigenous manufacture of coloured cotton goods that has 

hitherto competed with these imports from England depends largely on the 

cheap import of aniline dyes arid::' other colours j and the importance of this 

industry is plainly shown by the fact that these colouring stuffs are at r~ ent 

imported to the value of, 1 believe, over half a crore per annum. Now we are 

going to tax these dyes. which enable us to compete with the imported coloured 

cotton goods, and yet we propose to admit the latter free of all duty. The 

unfairness of the proceeding is obvious on the face of it, and therefore I maintain 

that it is quite impossible for any Government that values· the good opinion of 

the civilized world, and that desires to consult the interests of its own subjects, 

to persist in carrying it through. 

" And while I deplore the omission of the import-duty on cotton goods, 

because that omission protects the industry of others and injures our indigenous 

industries, 1 object to some of the ~ tie  imposed by this Bill for precisely 

similar reasons. 

"Take the case of the five per cent. that we Clre invited to impose on the 

import of iron, copper, brass and other metals. Vast quantities of metal 

utensils, tools, and so forth are used for domestic purposes, and in agriculture 

and in other ways, by the labouring masses of the Indian populations j and it is 

of course quite certain that each and all of these will be rendered dearer for 

the poor raiyat of India, while our indigenous metal industry will be seriously 

handicapped by the new taxation. 

I' But the most painful contrast to the indulgent treatment of imported 

cotton goods that is afforded by this Bill is the tax on the import of petroleum, 

the only imported commodity, except salt, that is very largely, and indeed almost 

universally, consumed by the millions of our poorest and most hard-working 
classes in India. . 
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" Tbe Tariff Bill is not the Budget, a~  therefore I do not here Suer 
It . I' h  h . bgest 

any a ernatlve po ICy ot er t an the inclusion of cotton goods in the sch d  I 
f d' .  b  . e  u  e 
o commo t e~ to e taxed ~n Import. But if the old proverb be still true, that 

a ~nn  saved IS .a penny gamed, then the Executive Government may well be 
a~ e  to seek Increased resources in diminished expenditure." 

The Hon'ble the MAHARAJA OF. AJUDHIA said that he would support the 
Hon'ble Mr.Playfair's amendment. 

The Hon'ble MR. ~  said :-My Lord, I venture to ask for the 

indulgence of Your Excellency and the Council in order that I may briefly 

explain the vote which I propose to give on this amendment. There are prece-

dents, my Lord, which go to show that in past times it has been considered 

open to Additional Members who are Qfflcials to express opinions, and to support 

those opinions by their votes, adverse tothe policy of the Government in financial 

matters as well as on others of general importance. And I feel the utmost con-

fidence that Your Excellency's Administration would not desire to restrain this 

customary freedom of speech and vote. In these circumstances, an official 

Additional M em ber ought not, in my judgment, to allow it to be believed that 

he is a mere instrument in the hands of the Government. I desire, therefore, to 

accept full. responsibility for the vote which I am about to give on the present 

occasIOn. 

"I am in perfect sympathy with the feelings of surprise and regret-

universal, deep and loudly expressed throughout the country-that the Tariff 

Bill does not include a duty on imported cotton goods. I share the general dis-

apP9intment that, instead of the adoption of so just, impartial and reasonable a 

method of increasing the revenue the public should have been asked to content 

themselves with explanations which, as regards a large part of the goods affected, 

have no relevancy and are. inadequate and unsatisfactory as to the remainder. 

Either the money which duties on cotton goods would produce is required or it is 

not. If it is required, there seems to be no room for further discussion: if it is 

not required, I find myself with everyone else in the difficulty of having to dis-

cover a reason why other goods should pay five per cent. while these enter free. 

If By what means it is proposed that the expected deficit of over ::Ii crores 
rupees shall be met it is at present possible only to surmise. Two methods have 

been u e t~ , namely, thp. absorption of the Famine Insurance Fund and clip-

ping the Provincial Revenues. I will not det:in the Council by ~ ~ in  the 

mischiefs which these proposals would involve j It seems to me that In either case 
F 
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they far exceed those resulting from the imposition of the cotton duties. But, 

if the re-establishment of this impost 'Would give t ~ Government more mont:y than 

it requires to balance the expected deficit, I venture to suggest that the oppor-

tunity should be taken to re-adjust the incidence of other kinds of taxation. The 

income-tax is oppressive, and, in the case of those whose assessment is not a 

mere matter of arithmetic, vexatious, inquisitorial and uncertain in a high degree. 

Yet those who are fairly able to pay will pay, if not cheerfully, still with resignation, 

provided they understand that they are not being taxed to save the interests of a 

small but i':.lfluential body of manufacturers in England, who derive their profits 
from India but contribute nothing to its revenues. 

"I would especially invite Your Excellency's attention to the assessees 

of the lowest classes, n<).mely, those with incomes of from five hundred to a 

thousand rupees per anilUm. In Lower Bengal these persons are about 71,000 

in number out of. a total number of 104,000 assessed to income-tax i 

and they pay about 7l lakhs of rupees out of a total collection of 36 lakhs. 
They comprise for the most part petty shop-keepers and traders, small 

village-mahajans, and Government servants and others drawing fixed incomes. 
No one whv has not had practical experience can imagine the difficulty and 

uncertainty attending the assessment of the first two of these Classes. Accounts 

are not kept, or at least are not produced i balance sheets, if submitted at all, 

are obviously prepared for the occasion i and the assessor is left to assess on 

the best guesses he can make, with the help of information given by the neigh-

bours, who have often an interest in misleading him in one direction or the other i 

average daily sales of the shop-keepers are estimated, average scales of profit 

are guessed at, the supposed cap.ital of the petty ne ~ er  is conjectured, 

and an average rate of interest is struck. This is all that circumstances permit, 

and not an officer concerned (from the assessor to the Commissioner of the 

. division) can. feel the least certainty that the assessment has been just, or that 

a man who ought 'to have been assessed has not unjustly escaped. For the 

poor man whose income is fixed and known there is' no escape i no evasion is 

possible. I think no one can read the Native papers i~ ut being struck by 

the frequency of the complaint from local correspondents that food has reached 

famine prices. No doubt this is usually an exaggerated expression i but it has 

a pathos of its own as implying a belief that the pressure, severe for the present, 
is yet temporary. Those who can take broader views know that this is not so; 

they know that the purchasing power of silver has fallen, and, though it may 

fluctuate within narrow limits, is never likely to rise again to its former level. 

The result is this, that those who were once I passing rich on £40 a year' are 
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so no longer. The times have become hard for them, and it is with difficulty 

that they can feed and clothe their families. To be excused a tax of ten rupees. 

would mean to gain the power of buying, say, three maunds or so of rice, or of 

paying for the attendance of one or two children at school, or of providing a 

considerable part of the clothing of the family. When I think of these patient, 

laborious, indispensable people toiling in silence while their difficulties close 

round them like the collapsing chamber in the romance, I am impelled to ask 

Your Lordship's Government to consider whether their relief from the tax does 

not claim from an Indian Administration infinitely more ?-ttention than a perhaps 
trivial increase in the gains of the-Lancashire manufacturers. 

" I now pass on with reluctance to a matter of far greater moment. It is 

impossible to ignore the ra i ~~ rt a in  and gro'wing belief, which is gaining 

currency with all classes throughout the country, that in this case, and perhaps 
in others, the interests of India are sacrificed to meet the e)ligencies of party 

politics in England. At the Town Hall on Thursday a Native gentleman of 
high reputation is reported to have used the fol1owing language :-' During 

two hotly-contested campaigns I had the honour of appearing rn the ranks of 

the Liberal Party j but no sentiments 01 allegiance can deter or restrain me from 
saying that I feel deeply humiliated that a Liberal Administration should be' in 

favour of what impartial history will hereafter describe as an act of gross politi-

cal immorality.' 

" My Lord, among us in India the asperities of party politics are smoothed 

and practically forgotten among those cares and studies which are Common to us 

all. Within t~~ walls of this Council Chamber European politics have no place. 
I venture therefore, without hesitation, to say' that there is no one here who can 

fail to be powerfully moved when he hears criticisms such as these passed on any 

British Administration, whether Conservative or Liberal, by a Native of India, 

educated after our manner, versed in our politics and history, and competent to 
judge us according to our own moral tests. 

" I do not-.admit that the criticism is accurate and just. I have a firm hope 
. that it will prove to have been premature. But the people of this country read 
in their newspapers how pressure is from time to time applied, sometimes in lhe 
guise of humanity, sometimes in avowed selfishness, but always, as they think, in 

the direction of advancing inter~ t  at Home to the detriment of those of India; 
and, when they observe the action or inaction (as t ~ case may be) which is prayed 
for being practically carried out, it is no wonder that they are tempted to regard 
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the relations of these 'things as the relations of cause and effect. It is often 

.Ilaid that the riti~  Empire in India rests on the 'national character for truth 

and justice, and that the s,ingle-minded devotion to duty of the great majority 

of 'our ,officers has satisfied the people that the administration cannot 

be in 'better hands. My Lord, in these days a fierce light beats around 

not only those, in exalted positions but the Collector in his i~tri t and the 

Assistant in his sub-division. An error, a mistake of judgment, an unpopular 

executive order, a few hasty words; 'not to speak of more serious transgressions 

which in former days would have remained unknown except to those personally • 
cognizant of the circumstances, is now dragged ,forth and sometimes exag-

gerated into undue importance, and the person in fault is discredited and 

denounced j but, while individual officers are thus sharply criticised, we see the 

British Government, the British Parliament, the British  nation, acknowledged 

as the ultimate appellate authority to be relied on to set right what may have 

been done wrong here. And this acknowledgment, and the belief which under-
lies it, are the real safeguards of the Empire. 

" But what if it be believed that the fountain of justice itself is impure? But 

what if, in the minds of our Indian fellow-subjects, the impression should ~ con-

firmed that their good is disregarded and postponed to selfish considerations 

by those same exalted authorities to whom they have been accustomed to look 
for protection? I can conceive of no condition of greater gravity. 

II I forbear to pursue this topic further, for I know that it cannot fail to ' 
engage the most serious attention of Your Excellency's Government. 

., And now, my Lord, that I have thus plainly, though briefly and very inade-' 

quately, indicated my views on the general subject before the Council, I wish 

to offer a few words to explain the vote which I propose to give. Much counsel 

has been given to the official Additional Members, and they have been r~e  

invited to do their duty. The votes of the unofficial Members are understood 

to be a matter of course: the members of the Government are so fettered 

that their abstention from voting may be pardoned. For those of us who are 

officials, but who fail to vote in accordance with what are believed to be our 

convictions, there is said to be no excuse. I offer no excuse, and, if my vote is 

not in a ~ an e with the views of those with whom I most heartily agree on 
the main subject, they will remember that I am entitled to maintain my own' 
opinion as to what it is right for us to do. 
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" If we were living under a system of ,~ at is technically called' responsible 

ern~ent , under .wh!ch Your Excellency's Executive Council would be solely 

responsible for projects placed before us, and under which the effect of this 

amendment being carried would be that my hon'ble friend Mr. 'Vestland 

with his colleagues would resign, and Your Excellency would commission my 

hon'ble friend Mr. Playfai:-to form an Administration to cal:ry out forthwith 

the opinions with which I am in sympathy, there would be no difficulty in. 

coming to a decision. But the facts are far different. Your Excellency is 

yourself the head of the Exe.cuti,'e Government: the Council are not to be 

deposed by votes of ours: \Ve have no means, except guessing, of even knowing 

to what extent the Goverl,[()l"nt of India in India, in omitting to impose a duty 

on cotton fabrics, is acting in accordance with its own opinions or in obedience 

to instructions from ijome. The mover of the amendment does not ask us 

to reject the Bill: he merely wishes it to be recommitted. It seems probable 

that nothing would be changed by the Select Committee, and when the Report 

came to us we should be in eX2ctly the same position that we are in now. But 

an interval of trouble and uncertainty would have been passed; and u~ 

Excellency's Government would have been put to great inconvenience, and the 

pu blic service would have been obstructed. All that we should have done 

wouH have been to enter a protest, and that is what I understand to 

be the purpose of the amendment. But in my Judgment the reduction of 

business to a dead-lock is an expedient which requires absolute necessity 

for its justification. In this case the necessity is not apparent to me. There' 

is no reason to believe that the high authorities in England, who are the 

ultimate rulers of this country, have ever realis<:!d the extent and depth of the 

feeling which exists here on the subject of these cotton-duties. The meetings 

which are being held from one end of India to the other, the writings in the 

papers, the proceedings in this Council, must convinc.e them that this opposition 

is practically universal and most thorough and sincere, and cannot be dis-

regarded with safety. I cannot believe that, when the strength of this growing 

agitation is recognized. the Government will persevere in a course of action 

which to people of all trades and professions and of all nationalities in India 

appears to be incompatible with tht: interests of this country. 

" Because I feel confident that the question will be reconsidered and our 

object thus gained. I deem it my duty not to vote in a manner which I think 
would tend to cause serious incollvcnier.ce to Your Excellency's a ini tra~ 

tion." 
G 
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The Hon'ble FAZULBHAI VISHRAM said :-" My Lord, I have joined in 

the partial dissent from the Report of the Select Committee, because as a mem-

ber of a large community vitally interested in the industrial development and 

material prosperity of this country, and as a commercial man not wholly unac· 

quainted with the economic condition of the people, I feel it my duty to record 

an emphatic protest against the exclusion of cotton goods from the operation of 

the Tariff Bill. My Lord, I have tried to acquaint myself with the reasons which 

have induced 'Government to make the exception in favour of such goods, 
but I have failed utterly to apprehend or appreciate the force of those reasons. 

That they have wholly failed to satisfy the public opinion of India is a ~tter 

of notoriety. That' the reasons assigned have no valid foundation I shall 

endeavour to show in a few words. It has been suggested that if imported 

cotton goods were subjected to a duty there would be grave difficulty in':i:be 

case of the products of the mills in Native States, for it is said neither could 

customs be conveniently realised on them on the British frontier, nor would 

it be just to raise an excise-duty on such goods. But when we fully understand 

the facts connected with this argument we shall see how fallacious it is. 

There are at present ]4] cotton mills in India, of which only eight or nine are in 

Native territories, and out of these eight or nine six only ~ea e cloth! The 

obstacle therefore which, as suggested, wears an aspect of formidable dimen-

sions, loses all its weight, all its force, when you examine its real application. 

But there is more than this. These mills in Native States, like the mills in 

British India, only turnout coarser Cloths and yarns of the lower counts. 

Throughout the discussion which the proposed measure has given rise to in the 

country, nobody has suggested that such articles of coarser make or coarser 

counts ~  be subjected to ut ~ What Indian public opinion' contends 
for-and on this point Indians and Europeans seem absolutely at one-is that 

there is absolutely no reason, no justification, for excluding the finer cloths and 

finer yarns from duty. If they are made dutiable, the whole difficulty as to 

cotton goods imported from Native States vanishes. And so does the idea 

which seems to haunt the mind of the English manufacturers that duty on 

imported cotton goods mean protection on goods made in this country, for, as 

I have already ventured to point out, we make in this country cloths of coarser 

texture and yarns of coarser count, which we do not suggest should be a ~ 

dutiable. 

co The exemption of goods to which I am referring from the operation of the 

Tariff Bill is, in my humble opinion, politically and economically unwise. It is 

not my province to discuss politics in CounCil. But, my Lord, I cannot help 
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seeing the impression the exemption has r~ate  in India. The impression is 
that India is being sacrificed to English Interests. Right or wrong that impres-

sion prevails among all classes of the community, high and low, European and 

Jl;ative. They say that the currency measure has been rendered a nullity owing 

to Lombard Street j and now justice is denied to India in view of Lancashire. 

I am only referring to the opinion in the country which is daily gathering force 

an"d increasing in volume. Is it wise, is it right, I venture to ask, to give cause 

for stich an impression about the beneficent British rule? We see that the 

Government of India is face to face with a grave financial difficulty j that it has 

an enormous deficit to meet, which may become still larger if English exchange 

were to go down further. I will not pause here to enquire how this has happened, 

orwhether it would not have been obviated by means other than by imposing 

atditional burdens on the people. Nor do I wish to travel out of the ranae of 
::. 

the preseut discussion by enquiring why no real effort was made to gi ve effect to 

the currency legislation of last year. What I do say, and say emphatically, is 

that I utterly fail to understand why cotton fabrics imported from England to 

India should be exempted from taxation, when it is perfectly well known that the 

incidence of that taxation would fall in the main on the well-to-do classes here 

who use the fabrics which we suggest should be taxed. Such a tax, if imposed, 

would not only go a long way to making up the deficit, but probably help, in 

some degree at least, in erecting a balance of trade in favour of India and thus 

give some stability to our currency. If, however, the Tariff Bill passes as it is, 

India will not only lose a much-needed revenue, estimated at about '30 lakhs of 

rupees, but a penalty will be imposed upon her cotton productions. For intance, 

Bombay will be handicapped to the extent of the additional five per cent. which 

her mills will have "to pay for English stores-not coal, referred to by a previous 

speaker-besides the further disadvantage which the lowering of the China 

exchange, in consequence of the duty on silver, will bring upon. her. Thus, 10 

addition to Lancashire, even Japan will be.favoured at the cost of India. 

1/ With these remarks, my Lord, I beg to support the amendment." 

The Hon'ble Sir GRIFFITH EVANS said :-" My Lord, this matter which is 
before the Council to-day is a matter of ,ery great gravity. The difficulties of 

the situation are very great, and I did not come here with a ~t h:art in the 

belief that it is a simple thing to decide one way or other j ~t t ~ SituatIon, as the 

Council will see, is one which, so far as my experience goes, IS qUite ~n ara e e . 

This is the position. The Financial Member has shown us a inan ~a  ~tate en~, 
not the whole Budget. It is sufficient for the purpose of establishing that It 
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is necessary to raise money, and that there is a deficit of 3i crores to be made 
up, and he proposes to meet this by levying general import-duties, exempting 

cottons, and including a tax upon petroleum. The general i rt~ utie  bring 

in about Rx. ,~ ,  and the petroleum-duty brings in Rx. ~ , . The 

total of that comes to Rx. 1,400,000, and the rest of the 3! crores is unprovided 

for by taxation. It is not explained as yet how this deficit is to be met, but 

onee thing is apparent and cannot be denied, and that is that the only way in 

which it can be ~et or diminished is by absorbing what-is called the Famine 

Fund, or, more accurately, the famine surplus, and making so-called retrench_ 

ments; that is to say, stan ing the country to such an e¥tent so as to cripple 

the administration and stop all progress. The cotton-duties would amount to a 

considerable sum-Rx. 1,350,000; but the.. Financial Member will not take this 

money, although the money is urgently needed, and al;:hough it is there to his 

hands and the financial situation clearly demands it. The reason he has given 

for not taking it is to be found in his short stl!-tement that I Her Majesty's Govern-

ment are not prepared at present to sanction the inclusion of cotton yarns or 

cotton fabrics among the articles declared liable to duty.' This intimation has 

been received all over India, as you have heard from previous speakers, with an 

unqualified storm of indignation. The Bon'ble Mr. Lee-Warner admitted that 

the opinion was solid in India. Your Lordship has heard from various non-official 

members in Council and from the Hou'ble Mr. Stevens how ,,ery strong and 

widespread the feeling is. Alone amongst them the Hon'ble Mr. Clogstoun has 

by the light of a lively imagination come to the conclusion that he will yet see 

the country welcoming this shapeless and inadequate measure. I think I may 

almost say that there is no one in India who doubts that if the Go\-ernment of 

India were left free in this matter neither they nor any sensible financiers would 
have exempted cotton-goods. 

" Now, why is it this indignation is felt so' strongly? The rea ~n  are. not 

far to seek. I must, in order to explain it, call the attention of the Council to 

how the matter stands with regard to these import-duties. These duties were 

repealed in 1882 finally. They' were repealed at a cost of over £600,000 in 

respect 01 the cotton and £560,000, I think, in respect of the general import 

duties, making a total of over a million. Now, it is perfectly true that in 1878 
there was a resolution of the House of Commons that these duties ouO'ht to be 

b 

abolished because they were protective in their character, and ought to be abol-

ished when the finances of India permitted it.- But that objection had ceased 

before 1882, for they had been confined to the finer class of goods in which 
India did not, and does not, compete. I have here the words of Sir Evelyn Baring 
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in 1872, in which he admitted distinctly and categorically' that direct protection 

to local manufactures no longer exists.' But he put his objc:ction to the cotton-

duties on other grounds, and he, being determined then, having a surplus, to 

repeal those duties, did -as every financier would do under the circumstances 

-make the case as strong as he could against them. But when he had done 

that he turned to the· general import-duties and he rent them. He showed 

upon all kinds of grounds that they were protective, that they were taxes upon 

raw material in many cases, and, after having dealt with them in the most ruth-. 

less maIUler, he wound up by saying-' The arguments in favour of abolishing 

the general import-duties are even stronger than those which may be adduced 
in respect of the abolition of the cotton·duties. The maintenanceof the former, 

if the latter are to be abolished, would from every point of view be open tft. ob-
jection.' The abolition took place because these import-duties were objectio:itable 

and Government considered they were sufficiently well off to do without t e~. 

"This then was the position in 1882-that there was a large tax upon the 

finer kinds of cotton goods. It admittedly was not protective, and it was not 

pretended that it was abolished because it was protective. With regard to the 

question whether it was prote<:tive or not before it was reduced in 1878, I 

will not trouble the Council at any length. Anybody who wishes to consider the 

matter will find from the able speech of Mr. Mandlik of Bombay in 1886, at the 

time when the income-tax was proposed, that he adduced many arguments to 
show that, as a matter of fact, there was not any large competition in coarse goods 

between Manchester and the Indian miIls. The real competition in the coarse 

goods was between the Indian mills and the hand loom weavers. The objection 

of protection then had, as a matter of fact, been met by 1882, and the matter 

stood in this way, that except for certain inconveniences-and they were less than 

the inevitable inconvenience's of a general import tariff-there would have been 

no reason for taking them away. Now, it has been suggested apparently that in 

seeking to re.impose those taxes we are proposing to strike a deathblow at 

Lancashire-so the Hon'ble Mr. Clogstour. seems to think-and that we ought 
to beware of doing anything of the kind. I entirely agree with what has fallen 

from one Hon'ble Member. that there is a solidarity of the Empire, that there 

ought not to be a war of tariffs or an attempt to injure or destroy each other j 
live and let live. But what we complatn of is that this is not being carried out . 

.. It is clear that duties on the finer cottons are not open to objection on 

the ground of protection or anything of that kind. There may be inconve_ 
nience j that cannot be helped. When you come to the coarser goods there IS 

H 
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no doubt the question how far it acts as a protection, but if it were desired totax 

these coarser goods, and if an excise duty' were necessary for that· purpose, I 

do not suppose the ingenuity of the Financial Member would fail him in finding 

a means of putting on an excise-duty. 'That p:uticular question is not, however, 

before the Council. Then, as regards the handloom weavers, it is as absolutely 

absurd to suggest that Manchester or the Indian mills would suffer and be 

crushed by the protection to hCi.ndloom weavers of a duty of five per cent. 

as it would be to suggest that a first class English racehorse would be crushed 

by having to carry five pounds more weight in a handicap than ~ 14-hand Arab. 

The handloom weavers have been beaten and were beaten before the duties were 

taken off, and therefore we need not trouble ourselves further on this point. 

Then, if you will look at the need of a tax, it iSd of course, evident that the 

money is much required and that the  tax is a' tax which would enormously 

lighten the situation and relieve the finances of India, and ought to be put on 

unless there is some very serious objection j that it is a tax upon which every 

body, is agreed-officials, non-officials, Natives and Europeans, and, if we may 

trust the papers, the whole of the Secretary of S tate's Council. There is, as 

a matter of fact, a consensus of opinion which I have never seen parallelled 

since I have been in India, and it is an exceedingly sad thirig to see that, for 

some reason or another, the Home authorities, with ~ the ultimate power 

rests, for the present, at any rate, seem insensible or indifferent to that fact. 

What may be the reason I do not know, but can guess. I do not entertain 

the same views as one hon'ble member expressed-that is, I am unable to look 

with intense admiration at the great vigilance with which the English Parliament 

scrutinizes the Indian Budget. As a _matter:: of ,fact, the Indian Budget is 

brought in at the tail end of the session and listened to usually by empty 

benches. But we know that t en~ are other influences which do cause people 

under the exigencies of party warfare to do regrettable things. We hear 
this from both parties. We have' read the most eloquent denunciations by 

Mr. Gladstone of the manner in which a Tory Government and a Tory Viceroy 

repealed a large portion of the cotton-duties in 1879 without any consideration 

of the distress or necessity of India, and how unfair the manner was in which it 

was done. We know that such things do happen from the exigencies of party 

warfare, and thele is no doubt that the public in considering this ~atter, e  

not live in a band-box, and is not able to exhibit that wonderful and childlike 

faith in the' all-seeing wisdom of the Secretary of State for India and Her 

Majesty's Government which is a most valuable possession to those who have. 

got it, and which is particularly desirable for persons with tender conscief\ces. 
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" With regard to the Government in India, apart from what one can gather 

from the Financial Statement, I do not think that anybody who is acquainted 

with the personnel of that Government would credit them with having originated 
this measure or with having decided of their own free will not to include cotton 

fabrics in any shape or form .. As regards the Financial Member, no one would 

credit him with it. He is too well known. His genius for finaoce, his grasp of 

the situation, his fitness to ride out a financial storm-; are all well known, and 

when we find him taking tithe of 'anise' and 'cummin,' two of the articles 

to be found in Schedule NO.3, and neglecting the weightier matters of finance; to 

wit, the cotton fabrics, one knows that it cannot be of his own free will. I 

observe that' mint' has unaccountably been omitted, possibly lest the scripture 

should be fulfilled. Or, again, when we find the Financial Member-when we 

see a man of his grasp and power-grovelling in the:Just heaps of the third 

schedule for' fish maws' and • sharks' fins' to meet a deficit -of 3t crares, we 
feel very much like what the ancient Assyrians must have felt when they saw 

Nebuchadnazar going on all fours and eating grass under the compulsion of the 

Higher Powers. (t is a pitiable spectacle. 

" As to the attitude of the members of this Council, as regards the non-

official members I would only say this, that so far as I am able to ascertain, and 

certainly speaking for myself, the attitude is one of a desire so far as possible 

not to embarrass Your Excellency's Government but to give every assistance 

and sympathy. Stili, when this matter is so scandalous and felt to be so, 

they have no option except to do what they can to stop it. As for the 

official members, I can say nothing; they are· able to speak for themselves. 

The legislatiVe members have vindicated t ei~ privilege!? of free speech and 

free vote, whether on a Government measure or not. As to the difficulties  with 

regard to voting on this particular motion, I entirely sympathise with the 

difficulty which the Hon'ble Mr. Stevens set,:; ,forth. After having fully stated his 

opinion, he points out the difficulty he feels with regard to voting for this motion. 

I extremely regret that the form of the motion is obliged to be what it is, and 

I ought to explain particularly to the Council why it is so. I should much 

.have preferred to have had a plain and direct motion that cotton fabrics be 

included in the_schedule. But I understand from the Hon'ble Mr. Playfair that an 

objection was raised that this would be beyond the competence of a private 

Member of Council, because it would be introducing a measure of taxation. 

Whether that is so or not need not be discussed at the present moment. 

At any rate, the Hon'ble Mr. Play fair did not consider it desirable, under 

these circumstances, to raise this question, and therefore he put the form 
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of the motion in the only way in which he could m order to raise the ques-

tion. Two  courses only were' open. Orie was to vote simply against the 

passirig of the Bill, and the other was to have a discussion at an earlier stage and 

move, as he has' done, that tlie Bill be recommitted to the Select Committee. 

I understand the' feelings of my hon'ble friend Mr. Stevens, because, of course, 

it cannot be certainly known what the action of the Secretary of State would be 

if this motion was cartled. If the Secretary of State still refused his sanction 

to the inclusion of cotton fabrics, it may be that nothing would have come 'of 

it except a deadlock, or it may be the Secretary of State would yield to the 

unanimous feeling of the country backed by the action of the Council. We who 

have supported the motion have come to the conclusion that, on the whole, 

it was the best course to adopt on the gro':!!1d which I shall explain. 

"We are placed in this position. It is within its legitimate powers for the 

Council to take the step of practically refusing to pass this Bill unless the 

amendment is made, and it is possible that the Secretary of State on that refusal, 

considering the deadlock to which matters may be brought by it, may change 

his mind. Weare very loth to propose such a motion at all, and it is undoubtedly 

a choice of evils, and it is quite open to anybody to come to the conclusion 

that the lesser evil is to allow the Bill to be passed with a protest if an amend-

ment cannot be made as my hon'ble friend Mr. Stevens has said. On the other 

hand, I have come to the conclusion that, on the balance of convenience and 

inconvenience, it is better for us to press this motion, and my reason is this. 

The feeling is exceedingly strong and it is exceedingly bitter. The sober 

judgment of the country is against the decision come to by Government, and that 

sober judgment has been quickened into indignation by the feeling that this 

does not belong to the class of excusable errors of judgment, and is not a deci. 

sion which could be arrived at by anybody oil a real consideration of the true 

interests of India. If there were such a spectacle before us as t ~t of 

Lancashire about to be starved by a protective duty, there would be reason for 

, the exenlption of cotton fabrics from this measure, and I would be the last 

person to take the line that we are advocating. But there is nothing of the 

sort proposed. The feeling of indignation is so exceedingly strong that it is 

most desirable that in some way or another it should be put an end to-

Nothing is worse in India than agitation of any kind, and agitation of this sort, 
where we are placed really in this position that it is difficult for us' to maintain 

our proud boast that we honestly believe that, barring errors of judgment, India is 

being administered in her true interests, is doubly injurious. When 'one sees the 

Secretary :of State, in the exercise of his absolute power, demanding the Bill 
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in ·its present form from the Government in India, one is reminded· of . Alladin; 

and the Roc's· egg. I feel that unless ~ e steps are taken to stop this injustice. 
there will be a very strong feeling of discontent and injury throughout the coun-

try, and what makes it worse is this, that it is the only time that I can remt:m-

ber when everybody, official and non·official, Native and European, is of the 

same opinion. In these. circumstances I deem it best to ask this Council to 

take steps to terminate the situation by a vote which will render it necessary for 

the Secretary of State to reconsider his decision at ~ e and, if possible, avoid 

discredit to British rule. The step taken is an unusual one, and opinions may 

differ as to its being the right one; but, on. the whole, so far as I can 

see, it seems to be the only one open to us, unless we are content simply to 
make a protest and then allow the Bill to be passed without recording our votes 

against it in its present form. The situation is ~e,  far as I am aware, which· 

has no parallel within the time I have been in India. Under the.circumstances, 

I can only hope, if, as seems probable from what has been said by various speak-

ers, this Dlotion is lost, the Secretary of State may still reconsider the matter." . 

The Hon'ble DR.RASHBEHARY GHOSH said :-" I have no hesitation 

whatever in supporting t ~ amendment moved by the Hon'bleMr. Playfair, who 
represents the mercantile community in this Council. I venture to think that. 

the exclusion of the cotton-duties from the Tariff Act would be not only a cruel 
wrong to the people of this country, but a grave scandal as well as a financial' 

and political blunder, to which the famous saying of Tallyrand might well be 

applied. We are all aware how public opinion has condemned the proposed 

exclusion. Not a single dissentient voice, at any rate outside the Council. 

Chamber, has been ~.ar n t one jarring note of discord. The Hon'ble Mr. 

WesiJand, in introducing the measure, referred to the emarrassed condition. of 

the finances, and said, rightly enough. that he was obliged to cast his net very 
wide. He might also have added that the meshes of this net are very fine; for 

besides the articles to which attention has been drawn by the Hon'ble Sir Griffith 
Evans, we find that the schedule includes the cassia nut and the comrTlon shell ; 

but notwithstanding the gravity of the condition of our finances, notwithstanding 
the obvious necessity for casting the net very wide, notwithstanding the extreme 

fineness of its meshes, cotton fabrics are conspicuous by their absence • 

• , It is said in the Statement of Objects and Reasons that owing to the 
embarassed condition of the finances it }jas been decided to increase the revenue 

by the imposition of i ir~ t taxation in t~e form of import-dut.ies, an d that the. 
present Bill practically re·lmposes the TanH schedule of 1875 wIth soxne excep_ 

. I 
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tions of which the most important is the omission of duties on cotton yams and . '. 
goods. Now, one would think from the language here employed . that cotton· 
yams and goods do not form an important part of our imports, and although 

they are excluded we are practically restoring the Tariff Act, of 1875. But 

what is the actual state of things; and what would the intelligent foreigner who 
is said to be always with us think of the omission if he was told that t ~ goods 
which are advisedly omitted constitute nearly one-half of the total imports? 

What ~u  be his surprise if he' should read the speech in which the Bill was 
introduced by the Hon'ble Finance Member? That speech contains an able 

defence, if I may say so, of import-duties when the interests of the Exchequer 
require that such duties should be imposed. But for any justification of ~ e 

invidious distinction in favour of the cotton goods which come to us from 

. Lan a i~e he would seek in -yain in the utterances of the Finance Member 

beyond an echo, somewhat faint, from the report of the Herschell Com-
mittee that the duties on cotton goods were the subject of vehement attack 
in England, and that any attempt to re-impose them would meet with great 
OppOSItIOn. But opposition from whom? Not from the people of this country, 

not from the people who would have ultimately to pay those duties, as the in-
telligent foreigner in his innocence might imagine, but r ~ the manufacturers, 
the merchant princes of· Lancashire! I It has been suggested that an i rt~ 

duty on cotton goods would be a protective duty and therefore objectionable. 

But the answer may be given in the words of an eminent living English states-
man whose name will always be dear to free trade. • There is not: said 

Mr. Gladstone from his place in the House of Commons in 1879, • a free 
trade Government in this or any country which has not freely admitted that the 
state of the revenue is an essential element in the consideration of the' applica-
tion even of the best principles of free trade.' These words were quoted with 
appr<;>val by Major Baring in 1882 and have been repeated by our present 

Finance Minister j and here I cannot resist the temptation.of citing another 
passage from the same speech which possesses a peculiar appropriateness at the 

present moment. It is to be found in one :of the memorials on the table. 
Mr. Gladstone said :-

. .' With re ar~ to t~e re i i ~ of i rt utie ~ there seems to me to be something 
dlsbnctly repugnant 1D the way It has been done In the time of India's distress and diffi-

u t~ by the e~n ent of a party which has done all in its power to retain every pro-

tective duty 10 thiS country, and which, from year to year as the occasion arises, advises 

the Crown to assent to Colonial Acts imposing fresh duties upon British manufactures 

What an invidious, almost ~ i u , picture of inequality we exhibit to the millions of India: 
The free trade doctrines that we hold so dear, that we apply them against the feelings of 
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the-Indian people in their utmost rigour and it ~ut a grain of mercy, disappear in a 
moment when it is a question of dealing with those whose interest and opinions we cannot 
lightly tamper with, namely, the free colonists of the Empire P , 

"In this coimection I may be permitted to refer to the opinion of another weIl-

known-apostle of free trade in our day, the -late Mr. Fawcett, who was known-

and, if I may say so, worthily known-as the friend of India in the House of 

Commons. Mr. Fawcett, in a well-known treatise of his, draws a distinction 

et~een a protective duty properly so-called and a duty imposed merely for 

revenue purposes, and he points out, with regard; to the duty on Manchester 

goods, that it could not be treated as a protective duty in the proper sense of the 
expression. But, even if it was a protective duty, are protective duties in the 

shape of bounties to native industries so utterly unknown in the rest of the world, 

so utterly unknown even in British colonie1;'lhat we ~  shudder at the bare 
mention of protection? I submit that a light duty of five per cent. cannot possibly 

be regarded as a protective duty i and this conclusion does not rest on specu-

lative opinion only, for we are not altogether without experience. What has 

been the effect of the removal of the duties on Manchester goods? Has 

Manchester been able to drive Bombay out of the cotton market? No. But» 
as Macaulay says in speaking of legislation regarding Irish industries 
by the English Parliament, the jealousy of commerce is like the jealousy 

of love j it is as fanciful and as unreasonable, and the accomplished historian 

might have added, it possesses another well.known attribute of < the green-

eyed monster'-itis as cruel as the grave. 

"Then, again, the difficulty of excluding a particular kind of goods like Man-

chester fabrics from the Indian tariff is so:obvious that it is hardly necessary t.o 

lOS1St upon it. This was pointed out by Major Baring, now Lord Cromer, in one 

of the speeches quoted by the Finance Minister in his speech in introducing the 

Bill. In making a clean e~  of the import-duties from our tariff in ,1882. 
Lord Cromer spoke of the < destructive' forces which had been introduced by 

the partial abolition of the cotton.duties in the year 1-878. He said :-

• Apparel of many kinds, hardware, jewellery; innumerable manufactures of metal, 

provisions and stores of many kinds, spices, sugar, tea, tobacco, with raw ~i  and fabrics 

of silk and wool, are all made in India, some to a large extent, and every Import·duty on 

them is protective. On what principle, again, are silk and woollen goods, or goods 

having ~t n mixed with silk and wool, to be denied the exemption accorded to cotton 

goods? .< The duty on woollen fabrics," the Calcutta Trades Association righly argues, 

" must, if only for the sake of consistency, follow the cotton.duties ... , 
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"'To-day it is Manchester, to-morrow it may be Newcastle, the ne~t day 
if may be Birmingham, and so on from day to day till there will be nothing. left, 
to tax except sharks' fins and shells. I repeat that a duty on cotton goods 

cannot be objected to on the ground t atit ~u  be protective. Bot suppose 
I' am wrong i -::annot the objection be ~et by. imposing an excise-duty n ~ 

manufactures jl The thing is not i ~ i e and certainly riot above the ingenuity 

of our able Finance Minister. In fact, it may be necessary at any time, if 
e ~ an e suffers a further decline, to impose an import-duty on cotton-goods, 
which must in the opinion of some persons be accoqlpanied by an excise-duty on 

h'ome manufactures i but then there is another and a more unexceptionable way 

out of the supposed difficulty. There are some kinds of cotton yam and ~  

used by the wealthier classes only which cannot be produced in India, and an 

import-duty ~ ie  on such goods cannot possibly, even by the warmest ad-

mirers of freetr'ade, as against fair trade, be regarded as protective. Some side 
issues, as I ma:y 'call them, have been raised by Hon'ble Members. The unequal 
incidence of the income-tax as well as the additional burden placed on our 

financ.es by the exchange compensation allowance have been introduced into 
the debate. These, however, are questions upon which I do not now propose to 
enter. They may well wait till the Budget comes up for discussion. We have 
had as yet, if I may say so, merely the first instalment. 

"My Lord, I have done i but before I conclude I must say that the fair fame 

of 'England for just dealing, which cannot, if I may say so, be' too jealouslY 

guarded, is at stake. The spell which she has so long exercised over her u ~ 

jects, a spell more potent even than the bayonet or the sword, which holds in loyal 
submission her vast empire' broad based upon the people's will '-is in danger 
of being broken. At such a moment as this we owe it to ur e e ~ e owe it 

to. the country-we owe it to the Government under which we hav.e the happiness 

to live-to give timely warning. Our warnings may be un ee e ~ur protests 

may be disregarded as' a tale of little meaning' , chanted by an illused race 05 
men'i but we shall at least .have the satisfaction of having done our duty-a most 
painful, but I need hardly add, under the circumstances. a most i ~rati e 

duty." 

The Hon'ble MR.WESTLAND said :-" When I brought the present Bill before 
Your Excellency's Council at its meeting ~  1St March. I was more concerned to 
show the necessity out of which arose the demand for new fiscal legislation 
than to explain the reasons for which it had been determined that we shotlld not 

at the time go further than we did in the proposals laid before the Council 



1894.] 

TARIFF. 

[Mr. Westland.] 

It must, however, have been sufficiently evident that when we stated that our 

resources were at the present mcmentbehind our requirements by Rx. 3,500,000 

and brought forward demands for fiscal legislation which covered only 

Rx. 1,400,000, we either had some particular justification for not pressing further 

demands upon the tax-payers; or we had some other legislation in view. The 

necessity of our declaring our intentions in this matter was brought before Your 

Excellency's Government by,the Bengal Chamber of Commerce i and Your 

Excellency's, Government, recognizing that our public critics were justified in 

urging their inability to pronounce upon the present proposals without -knowing 

something more of the full scheme of the Government, at once COrIlI11unicated 

to that Chamber and to other similar bodies the fact that no other pr oposals lay 

behind the present .one; in ~ er words, that the Government of In. dia did not 
intend at the present moment"to fill up by new revenue the whole of the estim-

ated deficit. 

'" The appetite comes in the eating,' and I am to-day assailed with fresh 

enquiries as to intended measures. It is not desirable for me t<> anticipate 

otherwise than in a very general way the statement I shall have to make in a 

week or two to the Council as to the measures by which we mean to carryon 

the finance of the Government for the ensuing year, but, so far as I can, 

I shall try to meet the demands. The fact is that our Budget discussions are 

not yet complete, and there are measures still unsettled upon which Budget 

results depend. I do not mind admitting that I do not expect to sho"", a revenue 

equal to the expenditure I shall have to meet. I cannot say as yet how 

far we can enforce economies so as to reduce our expenditure for t 'be year as 

n~ar  as possible to the level of our means. But I may -§flY at once that this is 
the main staple ofour proposals in addition to the measure ~  before t he Council. 
As regards the question of Council Bills, again I must say that until the Budget 

date approaches the Secretary of State may reasonably object to ou r announc-

ing measures 'which he is still at perfect i er~  to modify. But I aID unwilling 

to refuse even this" information, so far as I may give it. All I can a~  is that in 

the Home ti~ate , as they lie before me, the Secretary of State d<les not pro-

pose to increase hi.s drawings over the year's requirements in order to payoff the 

temporary debt. The precise figures will be announced in due <:ourse, and 

will be a ani~  with the usual reservation of entire liberty t<> the Secre-

tary of State to vilry the a unt~ drawn or borrowed, as he may find 

occasion. 

"The view which Your Excellency's Government has taken 

are at present 'in a transition period, and that whatever measures 

is that we 

we take-
K 
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whether they are sufficient or insu'fficient to fill up the deficit in the accounts 

of the year I894-95-they must be looked upon as only provisional and 
temporary. We are still passing through......,.-it may be said we have only just 

entered upon-that currency crisis upon the settlement of which depends 

our future finance. Whether we shall be able to establish our rupee at what 
we may call a favourable figure is a question the solution of which 'must practi-

cally be left to experiment. Until two months ago circumstances were against 

llS, and the experiment was practically in' suspense. The period during which we 

have been able to watch the effect of commercial operations .upon our currency 

is not yet more than a few weeks old-far too short a time to enable us to judge 

whether the faIling rupee is to carry us into perpetually increasing i i u tie~, or 

whether a recovery from its present low figure is to give us some respite 

from our financial troubles and anxieties. Even since my statement was laid 

before the Council there has been a change-whether it is merely a temporary" 

one or not, it is nevertheless an important change-in the aspect of the matter. 

Time has not yet declared on the one side or on the other, and it is impossible 

for anyone as yet to pronounce whether our financial position is going. to 

improve or going to deteriorate. It is a serious confession to make, but it is. 

nevertheless true, that our financial position in the i e i~te future depends 

upon circumstances absolutely outside our control, and that we can do little more 

than watch in what direction the forces are working which will in the end t:ither 

bring us security from these perpetual variations or still more serious troubles 

than any we have yet had to provide against. 

CI This then is the position we had to meet •. Do what we wiJl, the year 

1894-95 must be a transition period-a ,period at the end of which, we hav.e 

every reason to hope. we shall be far better able than we now ar~ to judge in 
what ire ~i n our finance is progressing. 

" Under tllese circumstances the question that presented. itself to us was 

~ et er .we were to assume that all hope of the recovery of the rupee, within 
some measurable distance of time, was lost, and to adopt heroic measures which 

would place ourselves at once in a position to meet our current rate of expen-

diture, even with the rupee at fourteen pence j or ~ et er  we should for the present 

adopt a policy of waiting for. further developments, making all the temporary 
arrangements we could for tiding over a year of extreme difficulty, and meantime 

~ e  lay the foundation of the fiscal measures to which, in the event of our 
ultimately b_!ng to ~ whole e~ti ate  deficit of 3t crores, we would be obliged 
to have recourse. For, as I ~are .  pointed out in my speech' o( 1st March, 
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when the present Bill comes into operation we shall have at our disposal, not 

merely an additional revenue, but an additional source of revenue. 

"The question of the imposition of the cotton-duties was practically the 

question between these two methods of procedure-the question I;letween the final 

adoption of a complete scheme, intended to re-establish our finance even at the , 
present diminished value of the rupee i and the adoption of a scheme, admitted 

to be a· partial remedy only, but offering possibilities of extension hereafter, if 

that farther experience, for which we must in any case wait before knowing what 

our real permanent financial condition is, should show that it is necessary for us 
to make further provision for our needs. 

"This i t ~t e question which came before the Government of India and, 

so far as I am in a position to judge, from the tenor of our communications with 

England, before Her Majesty's Government in England. In dealing ~it  it we, 

on our part, necessarily had before us the past history of the cotton-duties. The. 

action of the Government in respect of these duties was taken under instructions 

received in consequence of resolutions passed by the House of Commons. The 

first of these, which it is unnecessary to say did not open a new question but 

was a pronouncement upon a matter that had been receiving public attention, 

was dated 11th July, 1877. and was in the following terms:-

• That, in the opinion of this House, the duties now levied upon cotton manufacture 

imported into India, being protective in their nature, are contrary to sound commercial 

policy, and ought to be repealed without delay so soon as the financial condition or" I n i~ 

will permit.' 

II This resolution was transmitted by the Secretary of State as an instruc-

tion to the Government of India. 

" Two years later, a partial remission of these duties having taken place, 

.another resolution was passed by the same House, under date 4th April, 1879. 

It was in these terms :-

• That the Indian import.duty on cotton goods, being unjust alike to the Indian con-
sumer and the English producer, ought to be abolished, and this House accepts the re_ 
ceDt reduction in these duties as a step t0wards their total abolition to which Her 
Majesty's Government are pledged.' 

"The policy of this resolution was, as IS well known, carried into effect, 

and we have loyally stood by it for fifteen years, comparatively few of whicb 

have been free of financial difficulty. 
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" While this resolution of the u ~ of Commons stands on record, we must 

admit that the question of these duties is not open to our discretion in the same 

sense as the duties on other articles of the tariff. The question, however, was 

taken up and anxiously discussed by the Government of India whether the 

present circumstances constituted such financial stress as would warrant us in 

reversing· the policy of fifteen years, or rather in claiming that the conditions 

attached to the resolutions t e e e ~ i ., the ability of the finance to stand 

the strain-had ceased to be effective. 

" I have stated to the best of my a bility the question as it presented itself 

to our minds, and as I presume also to the minds of Her Majesty's Go;"ernment. 

It is useless for me to enter further upon a discussion of . what may be sa\d ·on 

the two aspects of the question . 

.. I have listened with instruction to the arguments in favour of cotton-duties 

put forward by the mover of the amendment. If the matter were left to my 

i re~i n, I dare say I would incline in the direction of the Hon'ble Member's 

amendment. It is so much more easy {or a Finance Minister to work with 

flowing treasuries, and to be able to meet this demand and that demand, which 
1 am obliged to admit t~ .be necessary in the interests of the p'ublic service. It 
is so much better for my personal reputation to present a budget in which, 

with the acclamation of the tax-payers themselves, I have taken heroic 

measures to make our revenue sufficient for our expenditure. I look forward 

with dread to my duties in the coming year, to my being obliged to refuse 

every demand that comes before me, however strongly backed. I admit that 

I have to come down from the regions of high fin4nce to grovel, as Sir Griffith 

Evans ~a , among fish-maws and shar.f-fins i but these articles, notwithstanding 
their obnoxious name, will bring me in sufficient revenue to pay the salary of a 

High Court Judge for half a year, and 1 prefer to regard the rupees rather from 
the standpoint of their noble use than from that of their ignoble origin. Every 

consideration would induce me, personally, to support the proposal to fill my 

treasuries with the duties levied on cotton. But I admit there are argu-

ments on the other side. Like any other question of imperial policy, the 

matter is one' for the decision of Her Majesty's Government, and I stated that 

decision on 1st March in words which were carefully chosen so as to express 

what I understood to be its precise effect. The decision was explained in my 

speech, and 1 think it was also explained by Her Majesty's Secretary of State 
on a recent public occasion (for which, however, I have only the authority of 

the public telegrams), to have been come to purely with reference to present 
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circumstances. We accept the conditions of severe economy and retrench-

ment which it imposes upon us for the next twelvemonth; but it is a state of 

financial strain which, though it may be possible to endure it for that period of 

time, will certainly demand relief at the end of it, unless that relief comes to us 

in the shape of an unexpectedly rapid recovery of the value of the rupee. 

" I aiD anxious to clear up olle misapprehension as to my meaning on 1st 

March. I was desirous to explain exactly what the fiscal question in my opinion 

1I(as, and I referred to the difficulties of imposing a countervailing excise-duty in 

India. It seems to have been thought that I wished to urge that this difficulty 
was a reason, either to my mind or in the opinion of the' Secretary of State, for 

refusing to impose these duties. I do not know how far these considerations may 

weigh with the authorities at home. But, speaking for myself, I do not admit the 

validity of the objection made to the duties on the ground of their protecting 

an Indian industry against a foreign one. I shall not enter upon the question 

whether that course of procedure, if it were adopted, would be so wicked a 

course after all. I need only say that India as a manufacturing country 

is not yet o.ut of her tutelage, and, if any industry in the world deserves 

protection, it is the cotton industry of India, the only real indigenous industry 

which has sprung up in this country-an i .. dustry, moreover, on which 

our present currency difficulties have compelled us, in the interests, as we 

believe, of the country generally, to inflict a certain amount of injury. But, 

however we may admire free trade as a goal to be aimed at, we must not, 

when we are driven to the imposition of import-duties, be too' read·y 

to raise the cry of protection. As Sir John Strachey said in 1878, India, 

by the extent ar ~ favourable' conditions of its territory, is capable of 

producing almost every article required for the use of man. He argued thence· 

that any import-tariff in India must be actually and potentially protective; and 

that as countervailing excise:'duties were generally costly, vexatious and incon-

venient, and in india in most cases impracticable, it wa!; a hopeless task'to con-

struct a tariff for India which could be theoretically free from the protective 

objection. If, therefore, we require the money (as is the case at present), and are 

. compelled to have recourse to import-duties in order to raise it, we must not set 

up for ourselves an impossible standard, and regard the possibility of protective 

action as an argument against the validity of the tariff. 

"I quote the following passage from Sir William Muir's speech in intro-

ducing the Tariff Bill of 1875 :-

• No doubt the argument is theoretiocally correct that, where a commodity is pro-
duced at home, we should either free the import of that commodity, or excise its produc-

L 
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tion to ail extent equivalent to the import-duty, 9r altogether prohibit its production. 
But' if Hon'ti\e Members will cast their eyc down the import schedule, they will 
find' hiU'dly any articlc, which, in conscqucncc of .the vast area ahd varying . ~ iti n  of 
our soil and climate, cannot be more or less produced in some part of our n~. The 
argument, however perfect in theory; would prove. too much in practice; for I presume 
no one will contend that, in deference to mere 'theory,' we should surrender our whole 
rc\"enue on imports of £1,700,000. And, in point of fact, the duty is so low that it cannot 
perceptibly affect the trade. This was evidently the opinion of Mr. Laing. In his 
Financial Statement of 1861, when vIgorously denouncing all protective duties, and 
asserting that they" certainly could not be maintained for a couple of years," he at the 
same time admitted an exception where the import-duty was" so small that it would be 
palpably not worth while to establish a countervailing system of excise." The duty OD 

cotton piece-goods was then 10 per cent., and that on yarn (reduced by him to) 5 per 
cent.; it is DOW but 5 and 3f per cent., respectively •. His views are still more explicitly 
stated in the following passage delivered on the same occasion :-

"Free trade does not mean that there shall be no taxes; but that taxes shall be levied solely with the 
Tiew to revenue, and not partly for revenue and partly for protection. 

"That every customs.duty on an imported article should have a corresponding excise-ciuty on similar 
articles produced at home has therefore bec;ome an axiom; and it admits of only one exception, where the 
amount of import-duty is so moderate that it does not seriously allect trade, while it makes it obviously 
inexpedient to establish an excise machinery for the sake of levying a trifling duty. 

"This is the case with regard to com in England, where a duty of u. a quarter, equal to 5 per cent. 
011 the cheaper sorts of foreign grain is retained, and it is precisely our case with regard to piece-goods." • 

" I do not admit that the Manchester trade is so reduced in the world that it . 

can no longer fight a fair fight. In respect of most of the Manchester products 

India cannot compete i the finer goods which Manchester mainly sends out to 

this country are beyond the power-at present at least-of Indian manufacture. 

India in fact cannot produce the cotton requisite for their manufacture i the 

climate too, as I understand, is in some cases unsuited to the processes involved. 

The provinces of Indian manufacture and of. Manchester manufacture to a. 
certain extent overlap, but the area which Manchester occupies, and must 

continue to occupy, without competition, is very wide and comprehensive. I 

would appeal to the Manchester manufacturers t e~ e e  to be content with 

the unrivalled position which their manufactures occupy, and must continue to 

occupy, in t i~ country, and not to think that their maintenance of it depends 

upon their enjoying exemptions and privileges in India which they would never 
dream of asking for in any other British e en en ~ 

II When, therefore, I stated my opinion that an excise-duty involved in 

India very considerable difficulties, I stated it merely by way of clearing the 

issues that arise in the case. If the question of the cotton-duties comes up 

again, as I presume it will if our finances do not improve, it is quite possible, in 
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my .opinion, to discuss its admissibility apart ~  ~n  question of countervailing 
excise j for-I do. Dot bold that a tax of the kmd IS such a necessary support 

to a moderate Import-duty that the inadvisability, or even impracticabilit of 
an excise-duty is a proof of the impossibility of a customs-duty. y, 

II And now, ~  L~r , with reference to my own vote upon. the question. 
I have to bear 10 mmd that the Government of India itself is a creation 

of an Act of Parliament, invested with definite powers, and subjected to certain 

restrictions. ~ e have done our duty in laying the question before Her Majes-

ty's Secretary of State, who, I believe, is fully informed on the subject, and we 
have taken his decision. That decision he has the constitutional power to com-

municate to us, and to enforce upon us, even if we do not admit the validity of 

the arguments which have commended it to him. My duty is to support the 

decision thus constitutionally arrived at-especially seeing that it has re ere~ e 

only to the question of present finance-and I shall vote against the amend-
ment before the Council." 

The Hon'ble SIR CHARLES PRITCHARD said :-" My Lord, I cannot 
give a silent vote on this amendment, and if I speak at all I cannot consent to 
conceal my personal opinioffon the important subject now under discussion. 
I feel bound to state that opinion, and then to explain the reasons that impel 
me to give a vote on this amendment which runs unt~r to it. My own 

views regarding the exclusion of cotton goods' from taxation under the 

Indian Tariff Bill are closely allied to those e re ~e  by the' Hon'ble 

Member who has moved the amendment. I should have preferred a measure 
that would have brought into the Government treasury a more substantial re-

venue-one that would {ave effected a greater improvement in our financial posi-

tion, and have enabled us to avoid part, at any rate, of the impending reh;ench_ 

ments of State expenditure on Railways and Irrigation works. ! should have 

preferred a measure that would ha.ve imposed import-duties on a few of the 
articles of foreign' manufacture which the people of India most largely consume 
and have left free the smaller items, the subjection of which to tariff.duties will 

only briilg in a small amount of revenue, at the cost of some trouble 

. to the trade in its collection i and one that followed more closely the 

wishes of Indian tax:payers regarding the shape in which they should 
make their contributions to the Exchequer. But I sit in this Council, not as an 

independent member, but by virtue of tbe office I hold as '!-member ~ t~e Execu-
tive Council of the Governor General. The Government of India IS not an 

autocratic and independent authority, but is subject to the control and direction 
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of the Home Government. In matters relating to Indian taxation, it is the 

constitutional duty of the Government of India to formulate proposals in Exe-

cutive Council, and to submit the proposals it approves to the Home Govern-

ment, which, in its wisdom, accepts, modifies or rejects those proposals. The 

duty of giving effect to the decision arrived at by Her Majesty's Government 

then rests 01) the .Government of India. It was under these prescriptions that 

the Indian Tariff Bill assumed the shape in which it was introduced into this 

Cbuncil by my hon'ble friend the" Finance Member. The question whether 

cotton goods should be induded in; or excluded from, the Tariff schedules 

was anxiously considered by the Executive Council, and certain representa-

tions on the subject, in which I most heartily concurred, were on more than 

one occasion submitted to the Secretary of State. . Her Majesty's Government 

has considered those representations and, viewing the subject from the wider 

standpoint of Imperial policy and in its relation to the interests of the ~ ire 

as a whole, has decided against the inclusion of cotton goods in the schedules 

of the Indian Tariff Bill. I must accept that decision and take my part in 

giving effect to it, and shall vote accordingly against the amendment." 

The Hon'ble LIEUTENANT-GENERAL BRACKENBURY said :-" My Lord, 

I am personally of opinion that in the present financial situation it is desirable, in 

the interests of India, that import-duties should be imposed upon certain classes 

of cotton goods, but I intend to vote against the amendment proposed by my 

hon'ble friend Mr. Playfair ; and with Your Excellency's permission I will state 

the reasons why I shall thus vote. 

ItAt a public meeting_ held in Calcutta on Thursday last, in proposing a 

resolution, which has been forwarded to Your Excellency's Government, calling 
upon .this Council to reject the Indian Tariff Bill; unless it be amended so as to 

include cotton fabrics, the mover appealed to the members of Your Excellency's 

Executive Council to vote according to their judgment and conscience. It is 

my intention to vote according to my judgement and conscience. I cannot 

conceive that any member of Your Excellency's Executive Council would vote 

gainst his conscience, though he may often, in deference to the views of the 

majority of" his colleagues, subordinate his personal  judgment to theirs; or 

though he may, in concert with his colleagues, subordinate his personal judg-
ment to that of Her Majesty's Government. Every member of Your Excellency'S 

Executive Council holds his appointment under the sign manual of Her Majesty 

the Queen-Empress, whose ~n tituti na  power is exercised by Her Majesty's 

Government; and for my own part I cannot think that, as a member of that-
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Council, should be justified in voting against the orders of Her Majesty" 5 

G(;)Vernment. In the unlikely event of orders being received from Her Majesty" 5 

Government which I could not obey consistently with the dictates of my con-

science, self-respect would impel me to what, in my opinion, would be the onl y 
course open to me, the resignation of the appointment which I hold. 

"If, for example, orders were to be issued that, rather than impose add i-
tional taxation, military expenditure was to be cut down to a point which would, 

in my conscientious opinion, endanger the safety of British rule in India, I shoul d 

consider it my duty to resign my post on Your Excellency's Council, ~e au~e I. 
could not become a party to what my conscience would tell me I ought not to 

consent to. But in this case my conscience gives me no such mandate. 

" The broader question before us is whether import-duties shall or shall n6t 

. be placed upon cotton goods. I have stated my own opinion that in the inter-

ests of India it is desirable that some such duties should be imposed. But Her 

Majesty's Government have wider interests to look to than those of India alon e~ 

Their range of vision is a wider one than ours. They are responsible to Her 

Majesty for the government of Her Majesty's Empire as a whole j and knowin.g 

all the circumstances of this case, knowing the opinions which have been expres s-

ed here on this subject, and the feeling shown at public meetings in India, Her 

Majesty's Government have decided that such duties should not at present be 

imposed j and I do not consider that, even if the amendment before us raised t ~ e 

direct question whether cotton goods should or should not be subjected to import-

duties, I should be justified in pressing my own opinion against this dt:liherate ly 

expressed decision of Her Majesty's G ~n ent to the extent of resigning my 

post at such a time. The. Government treasuries are full. "There is no que s-

tion of imminent financial danger or bankruptcy. The most that the immedia te 

imposition of the cotton-duties would do would be to enable us to dispense with 

certain retrenchments of expenditure, which. are to be regretted, or to preven t 

our decreasina the balance at our disposal. But the financial future is un-
/:> 

certain j and it seems to me that, holding such opinions as I· have expressed, it 

is my duty to remain at my post, and, unless the financial situatio? improve 5, 

"endeavour, by such constitutional means as are open to me, to bring about a 

change in the views of Her Majesty's Government. 

"I have thus dealt with the question, which lies at the root of Mr. PlarfClir's 
amendment, as a question of conscience only j but, when I consider what the 

amendment itselE is, and what would be the results of accepting it, my judg-

ment tells me that I am right in vot:ng against it. The amendmel!t is • tha.t 
M 
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the Bill be recommitted to the same Select Committee.' What, my Lord, 

w(;mld be the'result of accepting this amendment, even if the Select Committee 

were to consent to include cotton-duties to an extent which would satisfy the 

mover of the amendment, and if t ~ir Report were to be accepted, and if the Bill, 

thus amended, were to be passed .in this Council? We have the certainty· that 

Her Majesty's Government would refuse to allow the Bill to come into operation.· 

The only result of such a course would be, therefore, to prevent the Government 

of India from imposing such import-·duties as it is allowed to impose, to prevent 

its providing so far as it 'can for the deficit which it has to face, and to in-

crease the uifficulties of the financial situation and the embarrassment in which 

the Government of India is already placed. To such action I could not be a 

consenting party, and for these reasons it is my intention to vote against the 

amendment to recommit the Bill, and in favour of the Report of the Select Com-

mittee being taken into consideratio.n." . 

His Excellency THK COMMANDER-IN-CHIEF said :-"My Lord, following 

the example which has been set me by other Members of your Lordship's Coun-

cil, I am an..;:ious to state, but very briefly, the reasons that actuate me in 

voting against the amendment proposed by the Hon'ble Mr. Playfair. 

" In the public discussions that have taken place on the Bill there have 

not been wanting what I may describe as challenges to members of Your 

Excellency's Council to vote according to what the speakers assume are the 

convictions of those members in this case; and it may give colour to the infer-

ences which must be drawn from such challenges if 1 vote without giving rea-

sons for the view I support': The speakers have confined themselves principally 

to the question of the exclusion of the cotton-duties in the abstract, without 
giving due weight to the most important surroundings of that question in the 
present connection. 

" If India had an independent national existence and we were its supreme 

Government, as one hon'ble Native Member on the opposite side of the· table 

seems to think when he speaks of a reference lately made by the Secretary of 

State to the views of the Government of India as if that Government only 

embraced Your Excellency's Council, there would be more force in these 

arguments; but it is hardly necessary for me to state that this is the exact 

opposite of the actual conditions, and to act as if we were independent is to 

shut our eyes to what is the practical political aspect before us, and to run off 
the line into vagaries which must inevitably lead to a deadlock. . 
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" I am glad to say India must still be looked upon and legislated for as 

a component part of the British Empire, and its wants and interests ~u t be 

weighed in the balances 'of imperial considerations. If the interests of each 

component part were left to its representatives to appraise and to enforc e 

according to their own standard of relative importance, I fear there would be 

practical difficulties in working the Empire as a whole • 

• , The British Empire in India is dependent for its very existence on the ma-

terial aid and support which it receives from Her Majesty's Government. Such 

dependence has, both in its politlcal and ethical aspects, certain natural obliga-

tions, and the first of these obligations is subordination to imperial interests' 

These interests must be judged, not by the representatives of any part of that 

Empire, but by Her Majesty's Government who are responsible for the whole 

I believe my duty as one of Your Lordship's Council to be confined to the 

strongest representation of what, in our more intimate local knowledge, we con-

sider for the best interests of this great Indian Empire, and having so acquitted 

myself to accept loyally the decision of Her Majesty's Government. I am 

further convinced that to attempt to govern India on any other principle is to 

wander from what is practical and safe into what is fantastic and dangerous • 
..".-' .. -"-. 

" I am therefore voting according to my conscience and the best of my 

understanding in opposing the amendment proposed by the H on'ble Mr. Play-

fair. " 

The Hon'ble MR. PLAYFArR said :-" My Lord, I would only wish to.remark 

that I have listened with the greatest interest to the speeches which have been 

delivered by Hon'ble Members during this discussion .. WI}1!ever the result of 

the voting may be, I think I may claim a moral victory, and under the circum-

stances I do not regret having put forward this amendment in the CounciL" 

His Excellency THE PRESIDENT said :-" Before a vote is taken on the 

amendment, I desire to say only a very few words. I do not think that any 

good purpose would be served by my enter;ng upon the general debate, or renew-

ing the arguments which my hon'ble colleague, who is in charge of the Bill, 

has put before you in support of the proposal that the Bill now before the 

Council should be passed. Stil1 less shal1 I enter upon any of the personal 

considerations which have come somewhat prominently before the Council on 
this occasion. I agree with the main points of the description of individual 

responsibility which have been given by General Brackenbury. For myself, 

however much 1 may regret that the first large measure which has come before 
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the Council since I have had the honour of presiding here is one that has given 

rise to so much dissatisfaction, I thiIik there is no one who will doubt that my 
duty in the matter is plain. The point i~  I wish to impress upon the Coundl 

is this that it must ~ t be supposed that those concerned in the government of 
, '. .' . . . 

the Indian Empire, either in this country or in England, were not aware that 

objections could be taken to the form 'of the proposals e ~ ie  iri the Bill 

,before the Council. The Acts of Parliamt:nt'prescribe the procedure by which 

. decisions such as that involving taxation are ari~ e  at, and you may take it 

that all the proper procedure has been faithfully. observed, and that the Bill 

e ~re us is the result of a decision constitutionally arrived at: . 

"At the same time, we, who have been entrusted with the government of 

-India in this country, have recognized that in a case like this, where, as in all 

matters of ta3c:ation, it is impossible to allow much time for the various stages of 

a BiIJ, it was our duty to obtain for ourselves, and for Her Majesty's Govern-

ment, all the information available as to the course of public opinion in reference 

to t~i  measure. 

II It has been evident that the very deepest interest has been taken in this 

measqre by all sections of the community, imd in all parts of the country. 

And I do not think I am exceeding my duty in saying that, so far as my observ-

ation goes, this keen interest has found an expression perfectly legitimate, and 
not exceeding the limits of fair discussion. 

" I think ~ can assure you that the views entertained in this country, to 
which public expression has been given both before and since the introduction 

of this Bill, have been uni~ate  to tJte Secretary of State, and fully con-

sidered by Her Majesty's Government j and I am able further to state that if 
after an interval sufficient to judge of the position as affected by the Tariff Act, 

the course of exchange, and other circumstances, there is no improvement, Her 

Majesty's Government will oe prepared to receive a further representation on 
the subject. 

"In the meantime it has not been possible to alter the arrangements 

already ann un~e , and it is, therefore, our duty to ask the Council to proceed 
now with the Bill, and to pass it through its remaining stages. . 

"The question which I have to put to the Council is 'that the Bill to 

amend the Law relating to Customs-duties and for other purposes be recom-
mitted to the same Select Committee.'" 
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The Motion being put, the Council divided:-

Ayes. 
The Hon'ble Mr. Playfair, 

The Hon'ble Gangadhar Rao Madhav 
Chit navis, 

The Hon'ble the a r~ ~ of ~ i~, 

The Hon'hle the a ni ~ of Durl.;hanga, 

The Hon'ble Fazulbhai Vishram, 

The Hon'ble Sir Griffith Evans. 

The Hon'ble Dr, Rashbehary Ghose. 

Noes, 

The Hon'ble Mr. Lee·Warner. 

The Hon'ble Mr. Clogstoun, 

The Hon'ble Dr. Lethbridge. 

The Hon'ble Mr. Stevens, 

The Hon'ble Sir Antony MacDonnell. 

The Hon'ble Mr, Westland, 

The HOR'ble Sir Charles Pritchard_ 

The Hon'ble Lieutenant.General B racken-
bury. 

The Hon'ble Sir Alexander Miller. 

His' Excellency the Commander-in-Chief, 

His Honour the Lieutenant-Govern or. 

His Excellency THE ~ D i  observed that he did not consider it neces-
sary, under the circumstances, to record his vote, 

The Motion was therefore negatived . 

. The Hon'ble MR, WESTLAND'S Motion that the Report of the Select 

Committee be taken into consideration was then put and agreed to. 

The Hon'ble MR. WESTLAND moved that the Bill, as amended, be passed. 
He said :-" I cannot but acknowledge that it will be impossible to bring a new 
Tariff Act into force without causing a cert3.in amount of friction between mer-

~nt  on the one side and Government officials on the other, A nu~ er of points 

are certain to arise, in practice, in which the views of thes'e two bodies will neces-

sarily be different. We have, however; received from the mercantile com munity 

such anamolint of support in our general policy of reviving the Tariff that ",,'e shall 

certainly strive to do nothing to forfeit that support' in ou" administration of it. 

We may expect that our officers will find some difficulties arise when they begin 

t ~ er i e the new duties which the law just about to be passed imposes upon 

them. But I feel sure that I may confidently ask for the exercise of a little 

patience until matters settle down to routine. My duty is necessarily, first of 

all, to the Exchequer, but, subject to that first consideration, I shall certainly 

do my best, and I am sure that the Governments more immediately connected 

with the administration of the Act will do the same, to ensure that the revenue 

we seek shall be obtained with the least possible inconvenience to the trading 

community, and the least possible. interruption of the flow of commerce. 
N 
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., And now, my Lord, one ",ord ,of apersenal character:b.efore I cenclude my 

remarks. I have taken charge of Indian ina~ e at an especially 'anxieus time-' 

a time wheri I need aU the ~ i ,e all4 aU the infermatien that ,can be made ;ivail-

able tQ me. 1 a ~ ,e ~r ~,~  ~r flg<!-ip had te a ~ t a~ ad17ic.e"al1d assistance 
at the hand:; £If s,e.me pf roy old friends and seme new friends ameng the 
merchants and bankers of Calcutta. , I wish to publicly express my. obligations to 
them for the manner in which, some-times at personal incenvenience, they have 

respended to my enquiries. and for the lTIanner in which they have dealt with me 

when they came of their own ,motion to ~a  with me over matters re ~tin  te my 
werk. I am the more anxious te ~e se in this public fashiDn, because ~r  fre-

quently in these matters my tongue h;f.$ been tied, arid I have been unable tD 'shew 

them, at the time, my appreciatiDn of their counsel. It has been my d.uty, on several 
eccasiens during these last few months, te inform Your Excellency's-Gevern.ment 

of the state of matters in the cemmercialwerld j and I weuld wish the gentIe-

men at whose hands I have frem time to time seught infermation te understand 

that, altheugh they may not always see te what use the infermatiDn they hav,e 
given us is put, it is nene the less appreciat«:d beth by Yeur EXj:ell«;ncy's GQvern-
ment and myself. I trust they will centinue to believe that we set a high value 

upon their support, and wiU centinue to give us their a i e an a~~i tan ~, even 

the ugh occasienally they are not able to cencur in ~r i ~  

The Metien was Pl,lt an~ a~ree  tp. 

The Council adjeurned to Thursday, the 15th March, 1894. 

CALCUTTA i  } 

The 16th ar~ , 1891' 

S. HARVEY JAMES, 

Secretary to the' G D~rn ent of n ,~. 

Le i ~at e Department. ' 




